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CENTRAL ADMINISTRATIVE TRThUNAL 

HYDE RABAD BEN CH HYDERRAD 

ORTGINAL APPLICATION No, \\3 OP 1992 

Shri 	

I 
Apifrants) 

Versus 

a. 

Respondent(s) 

.2 	
This Application has been submitted to the Tribunal by 

Advocate 

under Seci.don 19 of.the Administrative Tribunal Act. 1985 and 

same has been scrutinjsed with reference to the points mentiane4---

in check list in the light of the provisions containecL in the, 

Administrative Tribunal (Procedure) Rules, 1987. 

The Application has been in orderànd may be listed 

foadmjssior)on 

Scrutiny Oár. 	• 	 D6-pjUt 't-'Registrar J) 
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Particulars to be examined 
	

Endorsement as to result of examination 

 Has the index of documents been filed and has the Fj 
paging been done properly ? 

 Have 	the 	chronological 	details of representations 
made and the outcome of such representation been 

indicated in the application ? 

 Is the matter raised in 	the application 	pending 
before any court of law or any other Bench of the 
Tribunal ? 

it. Are 	the 	application/duplicate 	copy/spare 	copies 

signed? 5 
12. Are extra copies of the application with annexures 

filed. 

Identical 	with the original 

Defective 

c) Wanting in Annexures 

No 	.................(Page 	Nos 	.......................? 

d 	Distinctly Typed? 

13. Have 	full size envelopes bearing full 	address 	of 
the Respondents been filed ? 

14. Are the given addresses, 	the registered addresses ? 5 
is. Do the 	names of the parties started inthe copies, 

tally with those indicated in the application ? 

 Are the translations certified to be 	true or sup- 
' ported by an affdavit affirming 	that 	they are 

true? 
1 

 Are the facts for the case mentione under item 

No. 6 of the application. 
CL a 

Concise? 

Under Distinct heads? 

Numbered consecutively? 

Typed 	in double space 	on one side 	of the 

paper ? 

18 Have the particulars for interim order prayed for, 

stated with reasons? 

C 



CENTRAL ADMINISTRATIVE TRTBUNAL 

HYDERABAD BENCH. 

L. 	.............2.  APPLICANT (S)...... 

L 
RESPONDENT (S).. 

Particulars to be examined Endorsement as to result 

of examination 

1. 	is the application Competent ? 

2. 	(a) 	is the application in the, prescribed form? 

Is the application in paper book form? 

Have prescribed number complete sets of the 
.3' 	 application been filed 

3. 	Is the application in Lime? 

If not by how many days is it beyond time ? 

His sumcient cause for 	not, 	nvtking 	the applica- 
tion in time, stated? 

4. 	Has 	the 	document 	of 	authorisation ( Vakalat 
. 

- 
name been filed? 

5. 	Is 	the application accompanied 	by 	B.O./I.P.O. 
for 	Rs. 50/-?. Number 	of 	B.D. / I.P.O. 	to 	be 
recorded. 

6. 	Has the copy/copies of the order (s) against 	which 

¶ 	
the application is made, been filed? 

7. 	(a) Have the copies of the 	documents relied upon 
by the applicant and mentioned in 	the appli- 
cation been filed ? 

Have 	the 	documents referred 	to in (a) above 
duly attested'and numbered accordingly 

Are 	the documents refyrred 	to in 	(a) above 
5 neatly typed in double space ? 
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CENTRAL, .WMINISTRATIVETRIBUIJ,T 

1 IYDEBj 	BENCH. 

P2LSHEET. 
O.A. 

1992 

CAUSE TITLE 

VERSUS 

[ 

S1.No. 	
Descrap0 of cuments. 	 Page No 

1. 	Original Application 

I. 	M€tij81 Papers, 	
/ J 

Vakalat 

Objection Sheet 

Speare Copies 

- 6. 	vers. 
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1 
' 	IN THE CENTRAL ADMINOSTP.ATIVE TRIBUNAL: ADDITIONAL BENCH 

: 	 AT HYIJERABAD.. - 

O.A.No. 	1L?>O199. 

Between: 

--;Ramaiah and 12 others 	 Applicants. 

1 

	

	 And 	 H 
y nion of India, R p by 	

((I 
he Gefleral. Manag8r 	 (I ( f 1OC1991 

SouthCentralBai1Way, 
Rail Nilayam, Secujderabad.(A.P)  

—and 2 others 

MATERIAL.PAPER INDEX' 

• 

	

	S.No. 	 Cóntents 	 Anx :No 	Page No. 

Original Application 

Qr 	Representation 	25-3-1991 	I 	1-3 

t' 3. 	Impugned order 	26-11-1991 	II 	4-9 

10 sat c&b- 

I! 	All tj-ie above documents are true copies of ori inals only. /Hyderabad, 	 -( 
/ 	Date 8.12.1991 	 ounsel for aiiacntfr-c 	T 

-p S -: 



IN THE CENTRAL ADWNIaTRATIVE TRIBUNAL AT HYDERABAD 

A 	CHRONOLOGICAL STflENT OF EVENTS. 

- nate . 	 Event 

1997 	Applicants are engaged 

as casual labours 

1987 	Attamed Temporary 

atus  

25-3-1991 Applicants made Representation. 

26-11-1991 Impugned °rdet issued 

C A. 

Counsel for Applica7ts. 



) 

-I 	 - 

ADMINISTRATIVE ITPJEUNS ACT; 1985. 

Datelof filing: 

Regitration Number: . 

SIGNATURE 10P4 THE IkEGISThAPI t I 

IN THE CENTF4L!AThMINtSTATI7 TRtBEJRAL) 4HflERAk,DIBEcHI 1 

AT HDEFA4',DjiI} 

O.A.jNOI 	of 199 

BETWEEWI 	 - 

S.Rajjia{ah 

S/a Shri4Chintha Venkàtasubbajth 

?gedabout 39 years, 	 / 

CasuU Labour, Off ice of the 

Permanent-way Inspector, S.C.Rly, I 

South. Central ftailway, 

Gidd&lur, PraJcàsam Dist±ict(A.p)j '! 

A.lBala±ah, 

Pol ai ah, 

aged about 35 years 

Casual Laboijir, Office of the 

Permanentway Inspector, S.C.Rlt, 

Giddalur, Prajc&sam DistA.P)c 

3) A.Elfa) aged about 35 years 
5/0 Abraitiarn, Cásuál Labour, 

Of flee of the Permanentway 

Inspector, SaC.Raflway, Gidc3.alur, 

Praktsam District; A.P,; 

Con-ad. .2. 
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9 
-- 2 --, 

P.Cohd'aiah; 

aged about 35 years, 

Casubi Labour, S.C.R1rj 

Off ite of the PerrnaPeht-way 

Inspector, Giddlur, 

Pra]càsa'n Dist±ict, :(p 

P.Nagaiah,- 

aged about 36 years, 

s/o P.Naaiah, 

Casual LaboUr, S.C.Rljr,j 

Offite of the Permneht-way 

Inspector, Giddhlur, 

Pra]casam district, (A;PL) 

BThirUpai 

aged about 32•years,. 

s/o E.NagaLah, 

Casual Labour1  S.C.Rlir, 

Off ie of the Perrnbnent-way 
	I 

Inspector, GiddUur, 

Praksam District. (A.P) I 

P.Chinna Devaiah, 

aged about 32 years, 

S/o P.Peddà Ven3cätaiah, 

Casuhl LaboUr, Of fite of 

the Parrnánent-y inspector,. 

S.C.Rly, I Giddlur, 

Pra)carn Distfict. (A,p); H 

P.AseeEvadam aged about 35 years, 

S/o iD.Isáa, Casu1 Labour, 

Off ide of the Perrnnent-way 

Inspector, S.C.Rlr, Giddalur, 

Pra]casam DistHct. (A.P. 



U 
	

0 

F 

3 

9) chVenkbi 

aged about 35 years, 

Casual Labour, Off ibe of 

the Permanent-way inspctor, 

Giddàlur, 9.C.Rly, I:Giddlur, 

Prakâsam Disttict. (A.P L I 

10)Ic.PrjJc&s am, aged abbut• 32 years, 

s/a X,John Casuil Labour, 

Off ibe of the Permanent-way 

Inspector, 'S • C. lily, Giddalur, 

Praicasam District. (A.P) L 

11)Ch.Srinivasulu, aged about 33 years, 

S10 VerIkàta, Casual Labour, 

Off i@ of the Permanent-way 

Inspector, S.C.Rl, Giddálur, 

Praicasarn District. (A.P)I 

- . 	 12) P.Israil, aged about 35 years, 

S/a P.Nusalaiah, Casual Labour, 

Office of the Permanent-way 

Inspector, 	 2W=kzt  

Giddâlur, Preicasam district (A.p) 

13) L.Prabhudass, aged about 40 years, 

S/o L.Isaac, 

Casual Labour, Off ie of the 

Pcrmthnent-way Inspector, 

Gidc3alur, Prakasarn Distfict (A.p) 	.. 

AND H, 

1) Uhioti of India, represented - 

by the Gefletal Manager, 

south Centtai Railway, 

Rail'lNila7arh, Secunderabad (A.P) 



a 	 - 	 / 

rd- ) 
-- 

A- 	 2) The Chief Mmiistrativei 

Officer (Conétruction), 

South Cental Rai3say, 

Secuthdêrabad (A.P).L 

3) The Senior Divièional 

Personnel Off leer, 

South Cential Railway, 

Gunt3cal, Anantapur Dietfict, 

(A.p)L ti 	 RESPO.tD5ENTSI Ii 

'1 IC DETA±tICEtkPPLIAt1®?TI±JJi 
I 

,} PARTICt1JJLSIOP1n APPLICAEtãLJ1 

The details of the applicants are the same 

as stated in the cause title and their address for 

service of all notices and processes is that of 

their counsel Shri.T.LaJcshthinarayana, Advocate,4t 2  

Baghj Aaberet, Hyderabad. 

PAPTICULARSI OFI Ti-1E &ESPC4tE\'TSi:f$ 

The particulars of the above-named 

respondents fr service.of all notices and 

t processes are the same as stated in the cause 

title 

PARTtCULARSfti'$TT-jE OREEPI AtAINST! wnc; i, 
A15PLgCAT!01 It! FLtD:L I 

ORDER NUMBER: I 

DATEWt 

PASSED BY 

G/P-407/IV/CN/p13/oL 

26-11-1991 

Senior Divisional 
Personnel Officer, S.C.Rly, 
GuntJcal. (Respt-3 herein) 
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I 	J- 
i&x (d)sUEJjtk)Bhki'4 

- 	 'r- 

The pplicants are Casual Labourers in1  the 

Engiheering;DepaFtment ,(OpenlLine) whb are working 

in the seniority: unit; of the Permànent.way Inspector,' 

south central Railiray, Giddatur, Prakasam District ' 

in Guntcal Rail(iay Divibion. of South Central Rail&ay.' 

Theyl got temporary1  statuE and eagerly waitingifor 

permanent. absorptioni after screening- and empanelment 

as regulargangmen/lascarsjin. their section. But I 

the Respondents are posting Casual Labourers from 

other seniority units and also from Project-Construction 

department from time totime on regular basis which 

far exceeded 22/ 3 3-1/3% quota thereby depriving 

the applicants from getting regular absorption as 

gangmen in their own parent/seniority unit. 

Respondent No..3Iheregave orders in the impugned 

letter.dated 26-11-1991 post'ing '18 Project Labourers 

to Permanent-way section, Giddalur against existing 

vacancies depriving absorption chances of applicants 

which should be declared as illegal and that 

applicants should be considered for regular absorption 

against the existing vacancies. 

JURIS3.CTIOfl1oEiT;TRI3wNALisMfcJL+ 1\Lt 

the applicants declare that this original 

application arises within the jurisdiction of the 

Hon'blelTribunal in as much as the applicants are 

residing at Giddàlur while the Respondents No.3 

is located at Guntakal and Respondents No.1and 2 

located atSecunderabad which are all within the 

state oflAndhra Pradesh. The applicants further 

submit that, the cause of action arose at Giddajur 

within the State of Aradhta Pradesh. Hence the 

- 

- 



Ir- 

611  
6, 

Hon'blelTrjbunal has got jurisdiction to entertain 

this application. 

5. 	LIr4Iratcjj UibEtzt SEdTibIqL2VKi (J 
OF THrJJfliNispaTlynm .tBtwALt$) ...... 
.LUX ,1l985- b 

The applicants further declare that the 

application is within the limitation as 

prescribed under Rule21 (i) (h)3 of the Administrative 

Tribunals Act, [ 1985 in] as much as the impugned 

order is dated 26-11-'1991 and this application is 

filed within one year from that date. 

6. t 

6.1 the nplicans most reâpectfully submit that 

they were originally engaged as Ca.su'àl Labourers 

on daily wages in the perrnanent_way.:nspectorIs I 

section, Giddhlur, Gunt&cal DiviSion of South. 

Centi-al Rail*ay. i±t The section is treated as a 

separate unit for engagement of labour and for their 

absorption in future 	Aaet vacancies. The section 

comes within the jurisdiction of the Engineeringi 

- OpenILineDepaj-thent.of the Rail4iay. AfteJ fulfilling 

the conditions required, they were conferred the 

status of temporaty railway servants with att@ndant 

service benefits. Theyghave been working in this 

section and waiting eagerly for screening, empanelmen 

and permanent absorption as Ganatien. The gervice 

particulars of the applicants are furnished below for 

ready reference.at  a glance — 

Namei 	 Datelof initial Date'of Tempo- REMALps 
engagement• 	rary status. 

----------------------------------------------------- 
1) S.Ramaiah 	 10-91977 	19-12.1987 	— 
-- - 	

- 

it 



Name, DateIofini- Dateof 
tial engage- tempOrary RENAkCS 
rnent. status 

 A.Ealaiah 10-9-1977 1-10-1989 Stopped from 
May, 1990 

 A.Eliah 10-9-1977 -do- 

 P;I(ondaiah -do- 19-12-37 

 P.Nagaiah -do- -do- 

 E.Tirufal. -do-. 28-3-1988 

 P.Chinha Devajab -do- -do- 

 P.Aseejvadam -do- -do- 

 Ch.Venkoji -do- -do- 

 }C.Prakasam -do- 	. 7-11-1988 

**X 2idX2tE*ygrnz±jjx *1b&t*5t5Z 	, 

±2x 2ttflBflxxxxx,&x 

it 

4, 

-- 

Ch.Sreemivagulu. 	10-11.77 	7-11-1983 ± 

P.Israil 	 10-9-1977 	-do- 

L.Prabhudaes . 	10-51972 	-do- 

------------------------------------------------------- 

4 	 6.2 H The pplicants submit that in the Enaiheering* 

department (eh Line, • the seniority unit of casual 

labourers is that of the section of the Permanent-way 

"Insbèctor" mt terms of the South Cental Rail*ay 

Serial Circular No.64/1987 communicated in letter 

NO.P/E/407/Project/cL±dbed 234-1987. (Anne7ii P-fC) 
transfer. of casual labourers from one seniority unit 

to another seniority unit can be done at the loss of 

seniority and the casual labourerz seeking such transfer 

of the seniority unit will have to take bottom-most 

seniority. The interests of the Casual Labourers in 

each seniority;unit are thus1 legally protected. from 

induction of casual labourers of other units in-between. 
8 



WhentherC are nópcauallabourers waiting for 

engagement, it is only then the unemployed casual 

labourers from other unis can be engaged since 

engagement of "freShers" as Fcasual labourer is 

J banned by the Railt:ay Admiiisttation save in the 
'S 

case of train accidents, breaches etc., on obtaining 

Genefal.Manager's permission for the purpose of 

quick restoration of tracks, bridges and traffic 

affec ted in such train accidents, breaches etc.,. 

6.3 	While it was so, the applicants submit that 

time and again, casual labourers from other seniority 

sections are brought and engaged inGiddalur section 

ignoring: the local casual labourers. t  Following Casual 

Labo'.rers were hrouiht from other sections and 

were engaged in,GidcThlur section and were 

subsequently absorbed on regular basis as Gangrhen 

against vacancies despite protests made by the local 

casual labourers affected by the illegal process:- 

S 

V., 

B.Adinàrayana 

ICaká'la Cheniaiah 

N.Est'aiaith 

ManS Dorawamy 

Ch.Stimánnarayana 

Shaik Khasim Vali 

Y.Venkbtanarayana 

P.DeVairaram. 

Agaip, another 21 Casual Labourers belong to 

Construction Engiheering projects under the control 

of the Chief Admibistrative Offider(ConEtruction), 

South Centtal Railzay,Secuhderabad (CAOR/C/SCjin short) 

and Respbndent No.2 herein,, were brought from the 

unit of Permanent-way Inspctor/Complete Track. 

Reneials/Nandyal (PWI/CTR/NDL ih short) coñiing under 

N - 	 t- 
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the control bf CAOR?CYSCk bhd rere absorbed as gangmen 

in Giddhlur seátion during' the year 1990...91; To m3ce 

way for this, the absorption orders already given 

in favour of applicants No.1to 4 herein were cancelled 

and sentE back as casual labourers. Follbwing are the 

21 project casual labourers absorbed in Giddalur Section:- 

P.Subbrayudu 

Y.Subbhiah 

JutW7 Khassim 

4 • M. L.}C. Natth imhulu 

.A.Venkhtaramudu 

K.V.Y.Balaubharayudu 

Y.Thi.rtzpal 

G&rlkpatiPullaiah 

S.Sarnuel 

Midè ThimManna 

Njnnè Maddileti 

K.Nadanna 

K.Aatsteent 

Ranghswarny 

PEaLuau 

5ChtS{thbhrayudu! 

G.Philips 

Dis*a±tiah 

L.Isab 

T?1.Subbhrayudu 

Pedda Kistaiah 

It is also not uncommon that Casual Labourers from 

Open'Linelsections of different seniority units having 

been brought into Giddàlur section and absorbed as 

regular gangmen before the claims of the local casual 

labourers were considered. Evennow 13 casual labourers 

I' 



S.,  

belonging to other units of OpenlLinelEngiñeering 

Depattment are working in G±ddthlur Section. While 

it is so, nearly 42 casual labourers of Oiddálur 

section are forced to go out and work in distant 

OpewLinefEngiteering departmental units under 

the control of Permanent-way Insiëctors, Krishna 

and ShrilKalahasti (in short PWI/KSN and PWI/I<11T)LN4 

The Casual labourers of Giddàlur section are thus 

deprived of their working and for permanent absorption 

in Giddalur section due to the defective policy 

adopted by the Respondents. The Policy laid down 

with regard to absorption of project casual labpur 

of Constction department into the OpenLine1Engiñeering 

Depaftment is that 33.1/3% of!the vacancies in the 

Open! Line J department have to be earmarked in each 

screening. which is taken up every year. After 

assessing number of vacancies, 1/3rd of the vacancies 

have to be earmarked for allotment to the Project 

casual labour as stipulated in. Railt'ay Board's letter 

- 	dated 23-4-1987. CAnneJ7Ti P. /O ). The project labour 

who are thus empannelled after screening, against 1/3rd 

quota have to bQ filled within a period of one year of 

the said screening and empanelment. All the above' 

mentioned 29 casual labours (batch-1..8 plus batch-2..211.. 

mentioned above) beLonged to the Project Depatment and 

with their absorption the quota is far-exceeded!. 

Therefore 6  the applicants made written representation 

dated 25-3-1991 to the authorities through proper channel 

(marked as AnneLJ_ P- [ ) for conducting immediate 

review of the strength of project labour absorbc?d in 

Giddalur section and remove the excess, staff.so  that the 

local casual labour including the applicants would stand 



1± 
	 C/  

it i 

for absorption as regular 6angmen against the 

vacancies of gangmefl. The huthorities did not take 

remedial actiont and no heedwas paid to the 

representation dated 2531991 (AnneL 	P- 	)ef I - 
the applicants. Thus; the inustice is perpetuated. 

6.4 	The Respondent 1,Io.3who is responsible for 

controlling the service matters of all staff in the 	II 

division, issued the impugned order dated 26-11-1991 

(Anne+ 	P- 	posting in all 240 project casual 

labourers working under the administrative control of 

the CA0R/c/âC1  respondent No.21herein and under the 

immediate control of the Deputy Chief EngiMeer(Construc-

tion), South Central Railway, Raichur, Karnataica state, 

the Diviional Engineer(Construction) Soifth Central 

Railway, Guntákal, Anantapur Disttict, Andh±'a Pradesh, 

the Divisional Engineer(Construction) of 'South Central 

Rail*ay, Tirufpathi, Andhia Pradesh and the Executive 

ge(Cstct1/DoThg) South Central Re•ilay, 

Guntkal, i\nan-tapur Disttict, andhta Pradesh who are 
4 

all within the territorial jurisdiction of Guntakal 

Railtay Divithion. These 240 project labour are given 

a 	 regular posting orders as Gangmen/Khalsis in scale 

r 	 Rs.770-1025/Rs.750-940(RSRP)IinIthe Open!Llne Engineering 

Permanent-way Inspectors' section of GuntbJcal Divib ion 

including Giddalur Section. In this impugned order, 

following 18 persons with serial number in the impugned 

order are being posted to Giddalur Section against existing 

vacancies:- I 
Name . 

. 	lI4 	liii, 

K.Chrinnaiah 
S/o.$K.Deaiah. 

S.Srëeramulu 
S/o Chinna Sunkappa 

Sl.No. in the 
impujhedbHeF- LIs 

159 

206 

 

Ir T 



5. A.SudhaJzara PeddT 
3/0 C.R.Reddy. 218 

6. S.Basah, 
s/c icadhãx Vali 219 

7. A.Ratnàkrishna, 
S/c Pcdc3enna 220 

8. ic.Gopihatha Rao, 
S/c ic.Krishna Rao 221 

9. tJ.NajabhusaflaTh 
s/o Narayana 222 

10. Jaffçr Rhan: 
8/0 MahaboOb Khan 223 

11. D.Habutnanthu, 
S/a Ramulu 224 

12. V.Hanurnanthu 
s/c Sahjeeva 225 	- 

13. D.Lajcshrninarayana, 
s/o Narayanappa 226 

14. Mohah Reddy, 
s/o Pullá Reddir. 227 

15. P.Srinivasa Rao, 
S/c 8eshàgiri Rao. 228 

16. M.Obuläpathi 
s/o-  bnnifrappa 229 

17. M.Chenthuramaiah 
3/0 Pothäiah 230 

18. Narasimhulu 
s/o banganna 232 

The posting of the above Project Labour to Giddalur 

Section against existing vacancies will deprive the 

applicants from absorption into permanent service 

causing irreparable loss to the careers. If these 

persons 	are not posted to Gidcjalur Section, 	the 

applicants being senior casual labourers would stand 

for empanelment and absorption in regular vacancies 

in their parent unit of Giddalur section, Withthe 

fresh posting of the above 18 project labour to 

C 

--12--,. 

Srl.Nb. in the 
iinpugziedOrde.'t 

3 N.Ve1chtaramUdu, 	215 
s/a llenlcatesulu. 	23c 

4. N.Lassbrflaflfla 
S/o tettigallu 
	 216 

.. .13 



Giddalur section, the quota prescribed for them 

far more exceeded which is a serious infraction' 

of rules and regulations stipulated by. the 

RaiJ,*ay Admitiistrtion. The Impugned order, to 

+ 	 the extentof posting-of the above_said 18 

project labourers against vacancies of Gangthen 
A 

in Giddálur section, is therefbre arbitrary, 'illegal 

and violative of Articles-14 and 16 of the 

Constitution of India and liable to be declared 

invalid. The applicants claims shpuld be considered 

for the absorption against the existing vacancies 

in Giddalur Section. 
-U 

65 	The applicants humbly submit that there are ' 

only 18 vacancies of gangmen available at present 

in Giddalur section and if the above-mentioned 18 

casual labourers of Proj ëct-Construction department 

are posted, there will not be any vacancy loft for 

the applicants' and there is no apportunity to get 

regular posting in near future, causing irreparable 

loss and injury to the applicants. Due to the 

- 	 defective policy adopted by the Respbndents, as many 

as 42 Casual Labourers' belonging to Giddalur Section 

were forced to work in the sections under cI/Ksw I 

and PWI/KHT bhj the one hand and 13 Casual Labourers 

t 	 of other' PWIs:' units of. Opent Line! departm&nt are 

posted to, Giddhlur Section and, now working. The I 

vacancies caused from time to time are filled by 

posting Proj ëct Labourers and the impugned order is 

one 'the latest in this process which is required to 

be declared illegal to the extent it purports to 

post 18 above-mentioned casual labourers against 

vacancies in Gidclalur Section, as being arbitrary, 

unreasonable; viola' tive of'Articles-14 and 16 of the .44 



Constitution of India. 

 
For the reasons mentioned above, it is 

prayed that this HontblelTribünal may be pleased 

to declare the action of the Respondents in 

posting the 18 project-construction Casual 

Labourers as regular Gangthen/Kalasis in Gidd&lur 

section shown against serial iqos 159, 206, 215 to 
t 	

. 	 230 and 232 of the third Respondent's impugned 

order dated 26-11-1991. (nnJp--9) as'illegai 

and declare the impugned order to that extent as 

unreasonle, illegal, arbitrary and violative 

of Articles-14 and 16 of the Constitution of India 

and 'further direct the Respondents to consider the 

applicants for absorption against the existing 

vacancies in their own parent seniority unit of 

Giddalur section,and grant such other or further 

order or orders as this FIon'b1eITribinal may deem 

fit and proper in the circumstances of the case., 

IERINiRflIEflsSGHTfFQRe+tII 

., 	The Hon'bléITribnal may be pleased to issue 

interim order in the interest of justice to - 

suspending the operation of the' impugned 

order dated 26-11-1991 in so far as the 

posting of 18 casual labourers against 

serial Nos 159, 206, 215 to 230 and 232 

is concerned 

directing the Respondent Th.21. herein to 

issue innediate instructions to his 

subordinate Officers viz (a) Deputy Chief 

Engiteer (Construction)., South Central Raiiir, 

Raid-mr, Karnàtajca State 	 .. .15 
C 



Divisional Engiheer(Contruction) 	I 

South Ce•• ta1 Railiay, Guntakal, Anantapur 

Distict,Andha Pradesh, (c) Ditisional 

Engineer(Construction) South Cental RailJay 

Tirupathi, Andhta Pradésh and (a) Executive 

Engipeer(Conruction/doubling) South Central 

Rail&ay, Guntakal, Anantapur District, A.P.f I 

not to relieve the above-mentioned 18 casual 

projct labourers for joining in GidcThlur 

Section till, final disposal. of the ixmim case 

to$consider the applicants for posting against 

'C- - 	 existing vacancies• in Giddalur Section 

and grants such otheri or further order or orders as 

this lion'plelTribi.rnal may deem fit and proper in the 

circurnstanceth of the case. 

9. 	1 	RbiEsxiiAjs'ED:.I $1 

- 	The applicants further declare that-they have 

availed all the remedies available to tiiexn under the 

service rules. Their representation dated 25-3-1991 

(Anne 7 P- /3) wa rejected by the impugned order 
7) 	 -_ 

mentioned herein. There is no other speedy alternative 

remedy than to file this application before this 

a4 	 Hon'bleTribünal for the reliefs. 

10.: 	MATTR8POTtP2NDIiIT'AN7 CGUR TRIBtJ!AtétO 	'I 

The applicants declare that the matter regarding 

which the application is made is not pending before any 

other Court of Law or-any other Authority or any other 

Bench of the Central Adrninisttative Tribunal. 

ft 



11. 

Postal OrdeNo.i  

For &rnount: 	Rs.5O/- 

In.fàvour of:. 	The egitrar, 

Centtal Administrative 

Tribunal, Hydefabad 

Bench, at Hydeábad. 

12. ....ETflSCZ' titr.xt fi ip.o.M.cjD.D.IRemOVat 

An index in.duplicate containing the 

material papers to be relief upon is enclosed. 

13. . LISOP;EflthSWtES 

Postal Order for Rs.50/- 

Vakalat. 

CoVets and pad 

Material papers as per the Index. 

Chtonological statement of 

events. 

.t J 
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V E R-[ F i C AT T 

Ik S. RAMAIAH, Son of Shri.CHINNA. 

VEICTATI½SUBBA.IAHI aged about 39 YEARS,: 

occupation: Government Service, resident 

of Giddalur, Praicasem District, And'nra 

Pradesh, having temporarily come down to 

Hyderabad do hereby verify that the contents of pares 
1 to 13 are true to my knowledge and belief and not, 

suppressed any material facts. Hence Verified on this 

the 8th day of Decethber, 1991 at HDEPJB?ZD 

HYDERABAD~  

dt: 8-12-1991 X 	I 	 A P P. L I cANT. J 

COUSEL FOR TFfl 7LICANT. 

-U 

cr t" 4cE9AJ234a 
1 

4 	 / 
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(C'4 ~ 2) (D 
GIDDALTJR, 

Dated: 25L3-1991. 

'2 

From I 

S.Rarhaiah, 
S/o Thiniha Venkatasubbaiab, 
Casual Labourer, 
Of fiàè of the 
Permanent-way Inspector, 
S.C.Railway, 
CIDDALUZ I 
Pralcasam District. (A.P). II 

To I 

The. SeniOr D:viional Personnel Offiöer, 
south. Centttl Railway, 
cuntbkal, Anantapur Distk'ict., A.P.; I (Thrb PWT/CID &! 

AEN/NDL.I ) 
Respbcted Sir, I 

3UB;bbbrptibfl! of Project Casual Labourers 
against vacancies of Cangmen/Khalsi in 
PWI/GIp Sectipn. 

I huftbly, submit to your )cindself the following 

few lines for your kind consideration and favourable 

orders. I submit tyis representation on my behalf as alsc 

on behalf of 12 other co-Casual Labourers by name S/Sht-i 

(1) A.Balaiah S/o eblatah (2) A.Elta}S/O i\brahem 

(3)P.Kondhiah S/o 	(4) P.Nagaiah S/o P.Nagaiah 

(5) BThirupal S/o B.Najaiah (6) P.Chinna Devaiah 5/0 

P.Peddá Venjctaiah (7) P.Asee±vadam S/o P,IsacJc 

(B) ChtVënkbji S/o th.Venkbji (9) KPrbkásam S/o IC.John 

(1O)1Chstinivasulu S/o yenichta 	(11)jP.TEsrail S/o 

P.Muail.aiah (12)L-.Prabhudass S/o L.Iflac , as they have 

fi2**LzhnzzsxsSxt2k aüthorised my' tot (doLso since 

the problem faced by' all of us is ±dY±±Etn1}identical. 

2. 	Nysetf and other persons mentioned above are ti 

all wotking as APS Ghbgtnen in Giddlur Section' since 

1987 and getting benefits of temporary status of Railway 

Servants. We are eagerly waiting for screening, 

empanelment and absorption as regular Gangmen in the 

vacancies in our section itself. 	±±n±tx 
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3. 	As you are aware, for casual labourers, 

the seniority unit is that of the PWI.The existing 

casual labourers/APS ELEIGáhgrhen have to be 

screened and absorbed against vacancies in the 

secion.T)3ut this policy is ignored. Timeand again 

Casual Laboires from Construction-Project units 

are brought into this section and then absorbed in 

regular vacancies. Lik&this, following casual 

labourers from Projects were given the benefits 

ignoring our protests and claims:- 

(1), B.Adinarayana (2) Ktatla Chenihaiah 

(3) N.Estaaiah (4) Mathnè Doraw&ay 

(5') ChSfimànnarayana (6) Ic.Khèsim Valil 

(") Y.Vetktanarayana (8) P.Davatarani 

In sitefl àftprotests, the postings and absorption 

of the above staff were enforced. For he purpose of 

effecting these postings, the empanelrnent given to 

myself and also toShri'.A.Balafi.ah, A.Elia P.Kohdaiah 

of Gidáltr.sectionwere cancelled and sent back as 

casual labourers. It i also not new that casual 

labourers are brought from, sections of other open line 

units and given engagement and later regularised against 

vacancies contrary to the cuncept of unit-wise seniority 

Evenj now 13 Casual Labourers from othE:r seniority 

units are working in Giddiur section. Whilb this,  is 

so, nearly 42 casual labourers belong to Giddhlur unit 

n± from, the beginning are forced to go and work 

under PWiACS1\  and KHT which are separate units at 

distant places from Giddàlur. The injustice is 

perpetuated.+Agaih, another '21 casual laborers $ 

belonging to the Construction-project department 

were given4  posting orders in the year 1990 and 1991. 



III 

The harnes'ofthesef2l;project CLs hre furnished below 

for your kind' information:- I 

(1) t.SubbáRa7uu (2) Y.Subbhiah (3) utuE' 

Khasim (4) 1.L.K.Wak.aimhulu (5) A.Venkataramudu 

(6) K.V.Y.5aiaJSubbirayudu (7) y.Thirüpal 

(8) Galhpati Pulláiah (9) S.Safnuël (10 Ninn 

Thitmanna (11))Miñne Maddileti (1201KtMaanna 

(13)K.AgësteenI (14)fRanghswamy (15)P.Baiudu 

(16)tSChstthbarayudu (17)tG.Phillips 

(18)ID.Isrataiah (19)4L.Isaac (20) M3uIDbàrayudu 

and (21)iPedida Kist&iah. 

The 	uota fixed for project labour is only 33 1V3%  of i 

the vacancies in the open line sections. it is not 

known how the above-mentioned 29 casual labourers 

(8+21)Iare given absorption orders to Giddàlur Section 

depriving the absorption chances of seniors like me 

and other co-representationists mentioned in pera-1. 

4.- 	Under these circumstances, you are requested 

to kindly arrange to withdraw the project labourers" 

posted against vacancies in Giddàlur Section irruriediately 

and consider EhxpE all 9 of us along with other 

eligible Casual Labotr of Ciddalur unit. Immediate 

ord rs may kindly be passed for conducting screening 

and empanelment and posting us against vacancies of 

Gangijen in the Giddalur P.way section. 

5. - 	For the act of kindness, I and my colleagues 

mentioned in para-1 would he grateful for the speedy 

edressal of our grievances. 

Thanking you, sir, 

Yourth obediently 

(sa)l lxix x 

S.RN1A±AH I 
s/o CHI NNA (VE FLKATA I 

SUEBAIAI41 ) 	t 



SQCTRAL3JLLW !I Divisional Office, / 
p 	 personnel Brwch, OrntakaL, 

Dated: 26-11-1991. 
N.o.G/p.407/IV/C/PD/0Lo 

Sub:- ScreEning and absorption of ConstictiOfl/ 

j
Project Casual Labour in open Line Unit. 

I 	 Ref:- CAOR/SC L r.ü,No,pcon/677/Screening/GTh' 
Dated 9.t3.91. 

The following empanelled Ca&.tal labour working under the dontrcte 
of DyCE/C/RC DEfl /C/GmDEN/C/TTVd/ and XFi'/D/G1t are pote4 as 
Ganmi /Khas1 inscale Rs,7751O25(RSFt)PS.750°940 (RSRP) to the st&- 
tion mentioned against them, ag&ist 331/3% vacancies rescryod for 
Construction Casual Labour's, 
— -. — _• — 	— ... -. a — — — — — — a — — 	• - — n — — 	— — — .— — 

it 	s Nmn 	 Father's 	 Absorbed Unit! 
No. S/Sh ri: 	 Name Station 

-- - - - - - - - - - -- 

 

- ---------- -- 
K.Lepakshi 	Venkataranappa 

- 	--- 
IO''/RC 
PWT/RC  Sháik Stheh, 	Chand Saheb 
pt/GY  A,Pullanna, 	Atukulappa 
Icw/cTh  

 
arayan 	Kesappa. 

D,Ba1ana 	B,Sunkanna I0\IGTh 
6. O.&iagavanita, 	Obaith 10W/fl 
7, S,Narayaa 	Narasappa ?'wI/BO/GTL 

10W/Gm S. B,HanunuflthU 	0.rndanna 
tOW/GIL 9, \T,Vonkatar2jnatøfl, VLScshmaiah pc/BAY 10. G,Papaifla, 	Hanutnenthu 
PVT/GY  

 
K.MjsneyulU 	Sunkappa 
Sungaraddy 	Ram Reddy PWI/BG/GTL 

 Hussain Pe-emn 	BO Fakrjddin -do- 
'S" 	14. O.Lakshmanfla 	Obulapathy -do- 

15. r P. irappa 	J,Sunkanna s 	do 	— 
 

17 4  
P.Munl Chanctra5-ab 
J.S,Prasad 	Jayachandra 

do- 
PwTA4 G/ATP 

48, P. Sanbasiva Reddy Sebsa Reddy 	• IOW/TPTY 

H 	19. N.Yerrna, Lalpa 	• Pi/BG/GTh 

/ 	2D. chinnanotttk&.U, Chinna NtjneyulU PWI/GY 
21, N.ChengaiSi, OuruvaLSi PWI/MC/CIL 

PW/NRE  K.MjCya 	tve4th K,Venkatesbu 
 K.Gpal, K,Sivnna PWI/MG/GTL 
 5,Pamakrishnap S.Sreeramulu 
 
 

Maruthi, Soetaram 
R.Onnur Sab, ktasul Saheb 

rl/RC 
WI/MG/GTh 

27, K.NettikiLlu, 	Balrna PWI/KDP 
pL[/MG/GitL  B,Sreeramulu, 	Rarnanna 

 
30, 

B,Pakkirappa, BOyanna 
S,Rainadas, 	Sivna 	 • P\'Ct/MG/GTh 

Mahaboobkh1 .Kizthkhan, PWI/MG/Nt'P 
32. n,Rtngatth, D.Ramasway PVII%GY 

PWI/PA}K 33. 
340 

D,s.ahramanyam, 	Subbath 
L.Penchalaithh L.Narasatah PwI/MG/GTh 

35, K,Chandr, 	Chengalah 	 • PVfI/RJJ 
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36, • R.Munnatth,narappft PwI/MG/GTL 
37, B,Laksh!nanfla, 	Doddarirla 	. 	. P\(t/MG/AW 
38, B,Najappa, 	Ranaswmy 	. . 	I pwI/MG/Git. 
39. N,Vonkatesulu, Naraaappa CBRI/G'It 
40, J.RudU, Mrnurnapa 	.1 . PWI/MG/ATP 
41. G.Po1iat1, Pencha1aa - 	IO/GTh 
42, 

j 
S.Sunkanna, Nett1ktiu CFJRI/GTL 

43, E.Chinnaiah, 	Rosaiah 	' 	H . PWI/KHT 
 Jmni Rao9  J1 Surayanaräya Rao PWi/' 
 A,Slva Roddy, Sraba Reddy 	. 	 : . 

 S,Subba!ah, 	S . Pfl/NRE 
 L,Pencheiata*, Pencheaaith 	 . .. 	low/Fix 

48. K.Ragaraua 	C.Mijveya 	. P,wI/GY 
 • Karnal Stheb, 	Eabz1 - 	 .. 	I -do- 
 ', N.V&ikararamna, •Gcngama 	. 	. . 	-do- 
 B.Rgaiab, 	Peddariria . 	-do- 

. 	-52. . .N,Venkrainh, 	Siddatab . . 	-do- "  U,Nararaj 9  U.Nagaiah 	 . . 	Pw1/BG/ATP 
 v.Knshna, 	Verxtataswsmy 	. 	. 	. Pw/GY 

;55, M'Lalasab, N.Masthan 	. 	. 
-'56. A;suthSh kurnar A,Eilaith P\i/Gy 

 X,Ne1aQpa, 	Henurnvthu 	•: 	.. 	........ ••• 	.. Vv1T/cY 
 S,cunneath Subbalab 
 Dasthaglrl, ?,Huzsath 	 . . 

 Abdul Rthim, MabHoob Saheb 	. 	.,•.• P.C[/RC 
61. T;Desalth th1nnpo q . . PV.T/P AK 

 Seenatah, 	Chinna Lingappa 	. 	. 	. FWI/RC 
 K,OhbuaeMonedoen, 	t1uddin 	.1  PI/MC/G1 

64, R.Cht Dvasekhar, 	Lakshmatth •. 	4 	 ....... - 	PWI/RC 
b5. K.Uheth 9 	Farullulith 	. 	• -do- 
66. Naraya 	Mjine'va 	I 	• -do- 

 MOW1npathy, ManthS2pa 	. 	. 
.4 .,.  . 	

. 

 i"" N.Ajineyulu, M.Thimrnappa 	• -do- 
 

. 
Pala Chenzatah, Gagaiah IOWSRC 

 Daiavai:SunkapPa, Lcinganna 	. P\C/G/GTh 
J'ri. N,Krisbnai.ah, 	Pench&.aiah 	., 	 ' 	. 10W/RO 

72. B,Mjinenthu, i%Narayana 	. 	. PC/BAY 
.•t 	73. A.Pha, 	Akbar. 	. 	 ': 	 . . 	PwI/BO/02 

474. C.H.Ranakrlshna, 	C,H.Qixurnoorthy 	. 	. 
V 	 750 s.Peddenna, 	Sanappa 	. . PWI/tKDP 	• 	* 

76, Ljthrnanjuiu, Laxmana 	. 	. 	. Ptff/BG/A'I? 
77 • . A.P@mulu, 	Obalab 	• 	. "dO- 

 Nsunkaina,.Nettigallui ' 	• 	-do- 
 U.Chen;a1arayu±.u, 	ZenkatarScith 	H - d0- 
 B.Ramanjano)uiu, j3'Ramrna 
 Lakzthriianna, 	G,Otnlesj 	 : Pvi/KDE 

82, N.Chinna Reddy, Naraopa Redd 	• 	 • P'wI/flO/ATP 
u3. 1c.Laippa, 	M. apoa 	 . 	. -do- 
84. R,Ramaswarny, 	RangFnna -do- 
85. A.r1nivasU1u, 	Yeliayya PCRG/ATP 

• ( .....3...) 
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 Venktnreudu, VenI..ataswatflY 
 'S.Venkataiah, 	H1moiah -do- 

83. Uasnnrla, 	13,asappa -co- 
89. Obulesu .:ceQ162, 

Ilall Lkarjuria, 	K,i:m.anna -do-.. 
91. .Thippa!m2 	Onnurnppa  
92, S.Ubuiesu, 	Sunkanna. 

 H.tnjanyu, 	1-tusenappa -do- 
 C,1t,ru:ranthu 	Chinna V'rdc2nna -do- 

Pilh/C/ATP 95, K.NrayantswaY, K..Xaciirppa 
g6. fl.2cralappa, 	Ft3nnnna 	. 

97. .Aunaraysna, 	E.harayafla 
 J,KciInna, 	I1ai11atia ,- 
 diranna, Korianna 	 • -do-. 

 3.10arasttha 1(osaiah -do- 
 O.Jayaram, Ohu1eu -do- 
 G,Yenkataramidu, Pu]inpa 	. 	. 

 r.Ea;thanaiakt, GorukCrLdappa -do- d0 

1O4. 1 b4. N.Dawodar, Chinnappa 
105. Anjaneyulu, Anjappe IC'4/tL 
1p6. N.Obuiesu, Narayann  
107. 	. }..5unkap L4'8p 	th..)uithdp)a 
108, . Pedda Veeranna, 	F;.C.Ramanna -do-, 

 N, <.iiaiah, 	N. Sjddajah -do- 
 't 3.-ohznumcd, 	Lal 	4iaheb_, 	.-..• p41/JCDP. 

lii. K,Fakrucldtn, Khoza -do- 
112, . BjTheenmlingappa, 	T.,'ihippanna -do- 
113. D.Maddileti, t.Sonann -dod' 	.. 
1 14. T,Ka!nbairi. 	Ththmanna 	. 

 B.Adi 	cedy, Chniapath 	Rddy 
.. K. isnratnh, 	Chinnappa. 	. 	. 

 V.-nkataramudu, Thinmappa 	. 	' -do- 
 G.injrieyn1u, 	C. Lnlloppa 
 C.V.Ra,opninioh, 	G,Muktheswar Ho PP1/NDL (p) 

flU, Crihari, 	Naray'3na 	,, 10W/ito 
121. A, L.Mahntoob Saheb, 	3.L\K .EJaheb  
127. Chenuappa, 	Vr1appa 	. PWi/KP 

 V.Anjneyuiu, 	Van steswarlu pwit. vi'/u.c. 
 . C. Poia±a&, -do-, 
 Mnhabooh Peeran, 	Saik ".2:heb, -do- 

I 	6. K_Crngaiah, 	Chenaiah 	,, -do-, 
 G,Peddanna, 	' rui'su -do- 
 S.Rarcaian' '.' L 	L.1lappa 11W1 
 G.}(ondaith, 	H n:' - ia lal: pI/)3G/}!Pi. 
 G.Laxmaiah, 	T'nimat3ppn 	. 	. -do- 
 A.Lakman, Anjinniah  . 

 M.C.OL..1esu, Dodonpa -do- 
 P.Verupakshi, Ohinna Vnllaiah . iOtc/GY. 
 }.LPandi, 	B.Rangrnnn  
 K.Pa'hunatha Chart, fl.Dorasviamyacheri PWi/BC/liT. 
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N, Venkatarmana,N.Nar1sinEa Rac 
P. Naravane Red-' 

•D Chandra tcddy 
131. Nrgenna Rcnzanna 
139, 	D. Venkatsu1u, D,unkark.na  
140. 	K.Sreeramuiu, Ganga ia}, 
141 	M.B.L11appa 0  Narnsanna 

N. Krishnaiah, V2nkataiah 
A. i3aianuni Dos, A.Ramaiab 
C;Sunkanru, ChinrLappe 
Noor Noharnwed, ICohanisneci. Akbar Saheb 
K.Narayanaswany, K. Oubbaiah 

147, 	SLit.Rayalamwa, John 
148. 	K.Nnrayanna, Kondnppa 
149, Dcvji Nomu 
150. 	Phoo1s:n;h, S. Chavan 
151_, 	.Devendraroa, Uhinna Rifiudu 

t Sruenivasan, YeilaDpa 
P.NaJanr3a, Chinnappa 

151i. 	K,Na.rayana, Chartu. 
155. 	Venkatezulu, Sunkcrina 
156, 	3hik Sattor , S1'ik Hussair Saheb, 
157. 	Bavaiah, Nnlinppa 
158, 	E.A.Zevier, Anthony 
t59a 	r.ChinnL.iah, K. Desaiah iCo 	Y. iv ?rasnc 	Y.2uhrahmariyarn 

P.Roxnanjen4u1u, P.Pu3.J.arina 
Khrije F{usain,. taI.imthumaiEh 
T. Fakkir Mohidd. in, Faruddin 
A.Abcjul Jiffar, PDdU1 Haz1 

165, 	N.Rmnanjaneyuiu, Nettikallu 
P. Hanu.rrna, Pullanria 
P.Adinarayana, U.u'ullanna 
B,Srintvasulu, P.La1opa 
N. Subr&-irnanyaw, ubhaioh, 

170. 	K.Narayudu, Pshpamani 
171 	D.Onnur Caheb, Cjhan'na 

K.iarasimnu1u , K. L'oaiah 
13.Kondanna, faWUC.0 
P,Narasjn'a Ro,P,NarRsai9h 
L,Ancyt 	a, 'Linann 
K.Sankaraiah, ChnnaJ..iiappa 

177. 'S.N. i1nrnudu, Sanjanna 
178, 	P.Ramac.handra Reddy, Nuni Heddy 
179 	K. 0bu1srnmr Kondappa 
180. . P.}3a1 Obulesu, H, ..Pu1itnxAa. 
C 8 	' 1, 	. Lh inna H imnonthy, c Hanu(n2rna 
I r?2, Lint .U. Bhyshrn.a , V rawarny 
183, 	C.hangarna, Ieddanr:a 
184. 3haik Huss::im Peran, Salim F-erana 
135. J.?arlyainia, John 

- 

PI/DG/!PT 
IO7CTL. 
PWI/FX 
-do- 
PWI/NJE, 
Pj/Hx 
- do- - 
-CD-. 
- do-. 
-do-
IO/RU 
Io;I/uy 
.00w/UTL, 

PC/HX 
-do-
-do-
-do- 
-do - 
.tJQ_ 

-do- 

-rn/c 
P V I / FJX 
P Wi/FiX, 

Pd/Ni. 
y- 

c't&x Pt•, I/GRE 
-do - 
-"0-
- do - 

:cow/c'y, 

-do--. 
- CU-
-do-
-do-. - 
-do- 

PWIIMPL 
-do- 

-do- 

C..... .5 



:3:.. 

C 

1. 	 2,. 	 3' 
a - a) a - a a - - - a a) - a 

' 

186. M,Suflkrrrnr 	.Mazthafl 	. 	,. , 	P\C/MPL. 
137. K,C,VEflkararaIflMma, 	Thoniallappa -do- 

-do-  SDNOOr fiknn&' 	Shak sseh 

N.Beoraôra: 	Mngappa 	i. 	.,  A.RunwiafleYUiU, 	Mjmeya 	' 	. 

v.otv1u,..Ob&ah 	, 	, 	.. 	... 

.. 	. 	-do 
PW1/KRY 190w . 19t 

192. M,Llngfla, Lingjinfla 
flan;a'.ra1  gan mlatAu  

.. 
193 
194, L.G1d.drxtth, •L&.app&  
195,S,Rarnachdra, 	Munappa 	' 	.. '• 	. 

',,;' flI/CTO . 
, 	. 	-do-.. 4196, ' Nagaraj,. 	Riganna 	, 	 .,.:'s 

 .Chlnna Latsabeb, Laisaheb 	' 
 K;Raja-GAbpal nai'du, 	SubranvdU 	'. . 

 P SubbaU'4 ParrthiVamflrJ.a '. 	edo- 
230. 0', Ivilunu swr.. yt 	D. Govindu&-X , 	-do'. 
201. . . D,Hanurnama, Sunkappa ' 

y<' 	202. Y.Rarnaohaflr'ra, 	tNa'ay.9fla 	' 	. -do- 
233, D.Sharrthnkumarl, yaaJso 	 ' , 	-do- 

ICUIPA 20A. . tdappa. Ujanna ' . 
. 	PWI/NDL(p 205. 

206; 
N,Etaskar, T,v.Narisai.th  
S,SrEmra'ntttU, Chinna sunkapa 

T.S.Rojat 	T,S.MvU 	. 	' 	' 	'  

pT*f)I4p.. ' 

att , 0bboy.. Eunkmna, 	Th:Lnunappa  
208. -do- 
20°. Nagappa, Ra'wma 	 . 	. ado- 
210 Arm 	Rwa1lngappa  
211. }Z,Jqgatha, 	KSthadri: 	' 	, 	. . . 	edo- 
212.'K.AflC3&tLtUi Rrappa 	........- '; i*- 

t 

A ...... 
213. lCMslienna2  Meileppa 	' . ..)' . 	

. ''• 	aCLO. 
214, P,Naraynaswemy, PSclraopa. 	' 	' dp- ,, 	,. 

N,Venkatarpmudu, 	Vnkate;..1u", 	. . 	PI/QID 
2iTN 0 LaSSiman!a, NettLtgai.tU 	. 	H' 
27; T,Krlsbla-h •T,Kasappa ,H'.. PJ./NG/MP. 

f218. A. Such akwa RecIcts 	C, R. Reddy 	. '. 	. P\cI/Ci/IG 
S$3a8et10  Kadnar Vail . 	-do- 

 A.Remakrtfthfla, Pedorina 	. -do- 
 K.Gopinatha. Rae, K.Krlshna Rào 	' 

NJI 222. U.Nagabhusejlam, Narayana  
 Jafler Qian p  Mthaoch Jthn 	" ' 	do- 
 D.H&nuranthu 	iThu1u 	 ' . 

25, V,.umu SwijcevsJ/a 	". ' j 2 	H 	th do- 

/ 	26,0D.LakahmInarsysnop Nevayeflppa 	' ... 	... 

HC< 	227, Mohen Reddy, Fulia reddy ,  -do- 
228, P.SrtnicnsaRao, 	SesbagtriRao '' 	,. ' 	-do- 

'1 229M.0tulavathlrn Onuurappa 	' 	' 	' edoa 
M,ChcnchuntDa1ab 	pothalab , 

231. Doralwaty,Na1du Chlnnappa Naidu.—=.=.J0W/PAKA 
tZ Naraslmbulu, Gengavlfi . 
.253. Srnt.fthB, Nanyen&nrna, 	Govinkiappa '., 	PWI/NRE 

' 	2314; J.'Govindarajulu', D.KiJayachari4re 	' . 	I 	IO\2/IU 
235. P,Munikrlshnatab, Raachandraith . . 	. 	-dp- 

C 



3. 
1. 	

— 	

2. - 	
-- : — — — 

K.NaraYa5'Y NaraYfla. 	
na/OW 

pull&.ah, Obi1oSU 	
IOV/PAK 

D.VCnkaCapPa, Thippfl3 	
£ io/GY 

239 puillanna, LaicShmaa 	
IO\/MJ 

240. Bathapadu Sunk2flfla, Sunkanna 	
Iow/G 

- 	- 	- •1 - - - -- 
	- 
	

- - - ._. 

 

-  -- - - - 

CertI1Cate of character Zrom Gazetted Officer or Mgitrate 

in the ofrn prescribdd as in Annpcure I should be obtained from te 
above caua1 lbour. In additiofl, the atteStatt0i forn shqul als c 
be filled bythein tnt w th out ldentifY c3rd appended to the fonn 
These should be collected d nt in one bjrnnch 4hIn / eè1tas. 

This has the approcal of competent athoritY, 

for Sr.jAV1,PerSOflne] 
Qfficer0 

c/- All pigis/IOWs/BRIS.ThCY will please take the above Constructior,  

OLs in the rolls against the posts reserved for 331/39 consthictiot 
Casu1 Labour, duly mtntaining thetr lien in Gen /Khalai 
Category incicale Us,? 5-1Q25/ tc.7509'4OcP39E'), 

Cf np1oyeeS They 411 repo$tirO dutyuflCr the controle of PWI/ 

low/SRI/ where they have been ppsted.. 

C/- 
11 

Dy. 	
for 

inloitation md necy. action. 
fl\1gah7 	flAr/r 

Cl- Sr.Di/CO.Ot'd.i 
for information. 

6/- All AEY'IS /GTh for infonnàttofl and necy. Action, 

C/- cP0/SQ.CA0WSCfPr niioitnatton. 

cl_ DivIsional Secretry, SCRES1T SCR?4U/GTh of•r infomatioflpr,ea3e 

Sr. DE4/MU, .,J)flV'40fl', •w 

Fr Sr, Di vi prsonnel :0  rn ce1. 

/ 



SERIAL CIRCULAR 170.64 of 1987 - CflCULAR 
nw 	••'ffflt Vf 	 -J MSrL car4701. 

(extract) 

SUB s- 	Absorption of. Casual . Labour working 
under Projects. 

-a 

In terms of instructions contained in Board's 
letter No.E(')11/79/c4/2 dated 277-1981. the Zonal 

Railways have been asked to continue the existing 

practice of seniority for screening of casual labour. 

At present, the following practice has been adopted 

on South Central Railway in this regard, in consultation 

with the organised Labour,- 

i) Casual Labour on Open Lines- 

The seniority unit for Casual Labour of open 

line for recruitment and screening for empanelment 

is the •flSPZCTORM in the case of Civil Engineering 

Department, Further, the same unit seniority with 'LIVE' 

Register is adopted for both "Revenue and Project' Casual 

Labour on open line. As far as all other Departments are 

concerned, the division is adopted as seniority unit. 

Cpual Labour on Constructions... 

(a) Civil Erng project lour,- 

Por engagement and retrenchment, the seniority 

unit is the DEWCN. However for screening for absorption 

against 33 1/3% vacancies on open line, cunbined 

Divisional seniority is adopted, At the same time, for 

absorption against Cl ass-tV posts created 	for the Project 

in which they worked, the concerned DEICN's C.X.e are 

only screened and absorbed, 

xxxxxx 
xxx 

-a-at,---- 



IN THE CENTRAL ADMINISTRATIVE ThIBUNAL
t 

 
' 

HYDERABAD BENCH, AT HYDERABAD. 

O.A. No. 	of 	1992 

Between 

1. 	S.Ramaiah 

A.Elia 

P.Kondaiah 

 

ECr 
P.Nagaiah UEe 

S. 	B.Thirupal 	 I 

P.Chinna 	)evaiah I Be  
P.Aseervadam 

Ch.Venkoji 

K.Prakasam 	 - 

Ch.Srinivasulu 

P.Israil 

L.Prabhudas. 	App .. 	APPLICANTS. 

and 

Union of India, represented 
by the General Manager, 
South Central Railway, 
Rail Nilayain, SECUNDERABAD. 

The Chief Administrative Officer 
(Construction), South Central 
Railway, SECUNIJEFSABAD. 

3. The 	£nior Divisional Personnel 
Officer, South Central Railway, 
GUNTAKAL, Anantapur District 	RESPONDENTS. 

MEMO FILED 	ON BEHALF OF THE APPLICANTS 2 to 13. 

We, the understgned, hereby authorise• Mr.S. 

Ramaiah, the 	applicant No.1 in the O.A. 	to sign all 

the papers concerned on our behalf in connection with • 

the said o.jl. 
(A.Balaiah) 
Applicant No.2 

(A.Alia) 
Applicant No.3 

Contd ... 2. 



C 

v cg 

(P.Kondaiah) 

Applicant No.4 

H 

(P.Nagaiah) 
Applican, No.5, , • 

H 

- 	(B.Thirupal) 

Applicant N 	
&3j 

(PaChirina DevaIah) 

Applicant No.? 

TP_ 	4° 
(P:Aseervadam) 

Applicant No.8 

c 1  

(Ch.Venkoji.) 
Applicant No.9 

(K.Prakasam,) 
Apppicant No.10 

H 

(Ch.Sriniasulu) 
Applicant No.11 

(P.Israii.) 	• 

Applica t No.12 	• 

(L.Prabhucias.) 
Applicant No. 13 



Central Administrative Tribunal 
HYDERABAD BENCH 

6th Floor, Insurance Building 
Tilak Road, A bids, 
Hyderabad. 

Date 7e -1 2.rf 

O.A. Regd. No. 

To  

Sir, 

I am to request you to remove the defects mentioned below in your 
application, within 14 days from the date of issue of this letter; failing which 
your application will not be registered and action UJR 5 (4) will follow. 

1 •r  'PMU-CA— C7 
& 	 - 

2. 

II& I pCI 

'\t&e,abaoi 

0,4j 4.ed Qlq. &-.trI' 
(strar7 

:(RE_PRLSENTLD 
j 

_- 

2. 	414I7 o"9 

10. 

.tQp 
eç

C 
ei.aoad 	-, 

TJ 

p' 

I, ,: 



IN THE CENTRAL .ADMINISTRATIVE TRI BURMA HYDERABAD BE NCH AT RYDE RABAD. 

O.A.NO.113 of 1992. '- 

Between 	 Dated: 3.4,1992, 

1, S.Ramaiah,' 	. 	 8, P.Aseervadam,-" 
2. A,Balajah.j 	 9, Cit0  Venkoji..t7 
.3. A. Elia, -7 	 10. &,Prakasam,.7 
4, P.Kondaiah,' 	 11, Ch, Srinivasulu,- 

P.Nagaiah," 	 12, P,Israil, 
B.Thirupal,-J 	 13, L,Prabhudass,...- 
P,Chinna Devaiah,./ 

to 	 Applicants 
And 

1, Union of India, rep, by the General Manager, S.C.Rly, Rail Nilaya, SEa 
The Chief Administrative Offjcer(coiistruction), S.C.Railway, SecebadtAq  
The Senior Divisional personnel Officer, 50C.Rly, Guntalcal, Ananthaur, 

Respondents. 

Counsel for the Applicants 	1 Sri, T,Lalcshminarayana, '_- 
Counsel for the Respondents 	: Sri, N.R.Devaraj, Sc for Railways. 

CORAM: 

Hon'ble Mr, T.Chandra Sekhar Reddy, Judicial Member, 
The Tribunal made the following order:- 

As we are satisfied that this is a fit matter for a4iidication, 
Admit the GA. The respondents may file their reply within 6 weelcs with a 
copy to the advocate for the applicant4 The applicantmay file Ihity 
rejoinder if any within one week thereafter, Keep the case before the 
Registrar for directions after the pleadings are complete. 

After hearing both sides as an interim measure we direct the 
respondents that the posting of 18 casual Labourers at Giddalur Unit 
as Gandmen will be subject to the final out come of the proceeding in this 
O.A. 

Mr, T, Lakshminarayana, 
a single petition on behalf of all 
MA is all•wed, 

moves MA 183/92 for permission to file 
the 13 applicants. Heqrd both sides, 

N 
Depu y Registrar4.j.zkl.) 

copy to-.- 
to General Manager, South Central Railway1  Union of India, Rail Nilayam, Sec-bad, 
2. The Chief Administrative.Qfficer(congtction): S.C.Railway, Sec-baa. 
3, The Senior Divisional Personnel Officer, South Central Railway, Guntakal 

Ananthapur flistrict, 
One copy to Sri. T.Lalcshminarayana, advocate, 2-2-185/54/1, Bagh Amber-
pet, Hyderabad. 

5, One copy to Sri. N,flompnp, SC for Railways, CAT, Hyd, 
69  One spare copy, 



PYP D BY 	 COMPARED BY 

I 	CHEC}cD BY 	APPROVED ;SY 

MR. 	• 	V .-G---- 

THE 

AflD 

THE HON 'BLE MR. T. CIjANDRASUKnAR REDDY; 
MEMBER(JTJDL) 

Dated: 	&1g92 

ORDER / 

'bt7'ea.44a. No 

O.A.NO. • i/3/• 

and ibterim directions 
issued 	I  

Disposed /

sit 

irections 

ith 

 

Dismissed 

Dismissed rawn 

M.A.Order d. 

Dismissed ult 

No order as to costs. Av  

-C- 	
I• 

.•çcllI 	
• 	 •c•I 	• 	 - 	

S. 

I 

pv rn 
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IN THE CENTRAL A3SINISTRATIVE TRIBUNAL 

'-ATiHYDERA8AD---,' 
C A Mc 113.-CF-1992 

Btmn 
1 

Sanaiah & 12 others 

md 
V0i 	6 it 

tt&es.4 inta-qt4 
c014& CC4J;;;QjO 	J 1  

Respondents 

CCUNTER AFFIDAVIT FILED ON BEHALF OF THE RESPONDENTS 

40 years occupation Qeverrynont Servic, do hereby if fin and 
state as follows; 

I an the Senior Divisional Personnel Officer and 
Responden.N 	and-as such I am fully acquainted with all 
facts of the casey I zi filing this Counter  Affidavit on 
behalf of all the respondents herein as I have been authori\ 
to do 3014 The material  averments in theO,A. are denied sav 
those  that are e,q)res$ly admitted herei4 The applicant 
is put to strict proof of all such averments except. those 
that are specifically admitted hereunder: 

20 	The brief facts of the case are stated as under: 

It is subitt.cJ that the applicants ier 
amaish and 1.2 others are working as Casual Labour on 

4.-5e41.s of Pay in Ertflneerjng Department (Open-Line) 
siser-the seniority unitof Permanent Way Inspector/8iddüi, 
on Guntaka]. Divisjo4 Generally the An thalasi; are absorbed 
against the regular vacancies after sáeanin; by a coitt,e 
of of ficers based on their length of service put in that 
particular unitj As Per  the extant instructjcns 33 1./3 of 
vacancies arising in C1a534v categories  from LO-11sj9$3  
are to be at aside for absorpttn of the Casual Labour 
working in Constrj,, Organisatjon1-  thich are in the 
tetritrjal jurisdiction of Concerned divisjoro A s, total 
of 18 vacancies are set aside from Permanent Way Inspector/ 
Giddair Sectiorjt duty assessing the vacancy position with 
retrospective effect ie, from 10e1183) tich could not be 
filled in as the screened Casual Labour-of Construction 
Organisation were not available at that tim

AsA 

es 

f Pol, , .L S. C Non -:.V 



4 

/ 

2 m 
4 It is submitted that during August 1991, the 

2nd respondent has sent a panel of construction Casual Labour,, 
ito were working in the territorial jurisdiction of 
Guntakal Division as on 30-094O addressed to the 3rd respondent 
under cover of his letter Noi 	677/Screening/GtL dated 
9.uô.91$ 13 Casual Labour from this panel were absorbed as 
GangmeKhalasis and posted to Permanent Way Inspector/Giddalur 
against the vacancies set aside-for Construction quote Hence, 
the contention of the applicants that they have been deprived 
of their chances for absorption by posting the Construction 
Casual Labour against the regular vacancies is not correctj 

44 	In reply to para.s34 it is submitted that the applicants 
are the Casual Labour working under the seniority unit of 
Permanent Way Inspector/Giddalur in Engineering Departaent on 
Guntakal DSvisiord v They have attained temporarystatus and 
have been.'waiting for permanent absorption against regular 
vacancies in that particular unit is, Permanent Way Inspector/ 
Giddaltm since the seniority criterion of the Open Line 
Casual Labour is inspector wise vide letter Nc$'(  fi) 4W/Proj eat 
Casual Labour dated 23n407 of the thief Personnel-Officer 
South Central Railgay$ 	 - 

In reply to pca.6;i it is submitted that 

i) 	The applicants were initially engaged as Casual 
Labour-on daily rates of pay under Permanent lay Inspector,! 
Siddalur and they were brought on .enthly rates (A? Scales) 
of Pay (temporary status) on completion of 120 days continuous 
sorvLcoo In terms of the above said letter dated 234..87si 
the seniority unit for project Casual Labour of Open Line 
for recruft,*ent and screening for ecane1aent is the 
i'INSPECTOi' in the case of Civil Engineering Departaent. 

The details of the applicants vi$j their initial 
engagement and dates on itich they have been brought on 
teieorary status are furnished beloic 

*n 

de 1 	

r 

AS, 	

f TSt. OPO d1 

% C 



• 4 	S 	4 	1 	4 S 	1 5 	4 	' 
511 Dat.eàf Date of Dateof 
144 Naae (S/Sn) birth tnLtial temporary - engagement status grante( 

9. 

4 

P 	• 	• 	• 	• 	• • 	• 	• 	• • 	• 	• , 	• 	• 	• 
:a .Saamdth 1-642 10M90. 19a120$7 

* Walaiah 1009477 1942.ST 
3 41dth 1S.7eb8 10949 1.9oml2eS? 
4% PØ(ondaiah 1001-69 10'9177 19n1287 

* PaNagaith 126-59 19.9-77 194.12067 

(4 Fl mirup a]. 10-4*59 1949.s77 28.3-68 

7 Pbinna Devaiab 1.3w6.69 19.9.'77 28*3a88 
84 PAseervadam 1-2-54 19u.977 28-3-88 

9* *V*nko3i 147i7 20a9s77 28.3.68 
1C IcWrakasme 15.7w58 20.9.77 7.1188 
n 4fljsrinivasulu 1.74s€0 11e11.s.77 7441*88 

14 P*israil 1506-60 19-9.77 7-11-88 
13Ø QW!ratttudoss 2*4-64 lCh5M72 71*1188 

. 	•.••. . 	••• 	•. 	.•. •. •. 	•. .••.. 

I 

iii) Earlier there was a Permanent Way Inspector/Ca 
wiLt •xisting in Assistant Engineer/Nandyal subsMvisio.n; v&4].e 
closing the s aid unit in November 1988,i the Casual Labour 
(Total No13) working under Permanent Way Inspector/ 
were distributed to Inspector-units under the control of 
Assistant Engineer/Nandyal sub.division vide AsstjEngine.r/ 
NandyaLs letter No12 of 11-5-8? But the nwes of the 
Casual Labour were not included in any of the Live Registers 
maintained by the Inspectors viz-;', Permanent Way Inspector)' 
DronachaLam Nandyal (P).7 Nandya]. (G)j Giddalur and Inspector 
of Works/Nandyal working under AsstEngineer/Nandyal sub-
diflsio* These Casual Labourswere-uti1ised as a mobile 
gang and utilized for the urgent works avaSble under various 
inspectors within the jurisdiction of MstSngLneer/Nandyal 
subn.division These Casual Ltour have represented for 
inclusion of their nanes in the Live Registers maintained in 
any of the inspectors units under the jurisdiction of 
Asst;€ngineer/Nandyal sub-divisionj These Casual Labour 
have also represented that the Casual Labour ñiose- nanes 
were already in the Live Registers of respective units 
under AsstEngineer/Nandyal sub-division were getting the 
benefit of empanelment though they were junior to c -r a 
Casual Labourt 

In this connection, the Chief Personnel Officer 
vide his letter NotjP(R)407/DCL/ENGG/flI of 28-12-1989 has 
advised thip office--that the 6Th Casual Labour are to be 

"9T 
r kr 	1), JIL 



4 ik 

charged to the revenue and the screening is 
to be conducted 

as per the normal principles of screening against the number of 

posts sanctioneckt. Therefore, it hat been decided after 
consultation with both the recognised Trade Unions that the 

screening of GTE Casual Labour may be done, based on their 
place of working as on 3112.64 Accordingly their names have 
been incorporated in the Live Register of the concerned units. 

So far, as the seven names of Casual Labour (except 

$ritBMinaraYana) referred to 
in this pan ur concerned 

they-  b.long to GTE Casual Labour who were working under the 
control of Permanent Way Inspector/Gid.da1ur as on 31.12-88 

and they have been screened and absorbed against regular 

vacancies as Gangmen in scale Rs;'fl5-1025 (831W) for the 

period ending 31..j2.88 

In so far srrjgAdinarayana though his name was in 

the Live Register oV Permanent Way Inspector/Nandyal (P) he 
was absorbed as a regular Gangmefl to work under Permanent 
Way Inspector/Giddalur as he was working under the control 
of Permanent Way Inspector by the time the screening was 

conducted for -the -period ending 3016481 

the statement that the 21 Casual Labour 

referred to in this pan belong to Engineering Construction 
Project controlled by C4R/Secunder&bad is not correcU But)  

they originally belonged..toJertoanont Way Inspector/GTE of 

sjngifleer/NafldYal sub-diviSiOfl. As has been explained 

in the earlier pan, these 21 names of Casual Baboux' were 

included in the Live Register of Permanent WaylInspeCtor/ 

Giddalur as they- were-working under Permanent Way Inspector! 

Giddalur as on -12-88. Since these Casual Labour happened 
to be seniors to the Casual Labour, who were screened and 

absorbed as Ganginen for the period ending 31-12-88 vide 
memorandum NoZPt407/IV/L of 9s6n87 the memorandwn 

issued has been treated as-cancelled with the approval of 

the Divisional Railway Manager vide letter NoGs?/IV/ 

Decasualisation of 24-04-904 A fresh screening was - 
conducted duly preparing a fresh seniority list duly 
incorporati!tg the names of the CR Casual, Labour into, the 
names of the Casual Labour who were - already borne on the 

AtonLsl b.0 

F e.5-.I'I 	tJI'fIcw 

S. C. BaHweyjGunN 
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a 
Live Register of Permanent Way Inspector/GiddaluN Due to the 
exigencies of services, the..Casual Labour-of Permanent Way 
Inspector/Giddalur section have been utilised-in different 
Permanent Way Inspectors units But their screening and 
absorption.is  beiflg made in the Permanent Way Inspector/Giddalur 
unit as their names are brone in-the Live Register of Permanent 
Way Inspector/Giddaluri Likewise, the Casual Labour of 
other units working under-Permanent Way Inspectors/Giddalur 
section are being absorbed-in their parent unit onlj 

As per policy stated letter NoP(R)407/IV of 10-11-83 
(SC163/$3) of Ghief Personnel Officer, 33#-1J of vacancies 
in-GlassIV categories are to be set aside for-the Oonstruction 
Casual LabouzV Due to non-.avaLlabiljty of screened Casual 
Labouj, of Construction Organisation their quota could not be 
filled in 'tile conducting screening and absorption of 
Casual Labour of Permanent Way Inspector/Giddalur during 
the period from 30-0685 to31-42-90 and the vacancies 
acctnulated with retrospective effect to the tune of 1$ The 
contention of the applicants that vacancies are to be assessed 
within a period of one year for absorption of Construction 
Casual Labour in that particuLar year of empanelment and 
absorption is not correctV All the 29 Casual Labour as 
mentioned in this pare are not belonging to the Construction 
department)1 They are only the Gift Casual Labour1 to worked 
in Open Line unitst Purther the contention of the applibants 
that the quota prescribed for Construction Casual Labour has. 
for exceeded the nixnber due to them consequent on the 
absorption of the 29 Casual Labour referred to In this pare 
is also not correct 

iv) There were 357 vacancies pertaining to different 
units to be filled up by the Construction Casual Labour as 
per their quota on Guntakal Division, and a letter has been 
addressed to the 2nd respondent to send a list of 357 
Casual Labour for absorption against the above vacancie4 

Accordingly; the 2nd respondent sent a panel 
consisting.of 385 Casual Labour working in different 
Construction Organisations under the territorial jurisdiction 
of Guntakal Division under the cover of this letter NoPory' 
677/Screening/GTL of 9-8-91. These Casual Labour are being 

- 	 : 6 

QL9h_ 
r7 

t F llui(.Z 
us' 	 t S.U'kfr !f 

S. C. Railway jGunfl 
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absorbed as GangmeKhalasis against the vacancies set aside 
for Construction Casual Labour as per their quota in different 
Units including Permanent Way Inspector/Giddalur vide letter 

No3:wz/Iv/conpL/cL of26e1ie91 The 18 persons referred 

to in-this pan be1ong'to construction org anisation, who were 

posted to Permanent Way Inspector/Giddalur against the 

vacancies set aside $or thSi$ 

None of the Casual Labour of Construction Organisation 
except the 18 referred-to in this pan were posted to 
Permanent Way Inspector/Giddalur section against the quota 
setaside for project Casual Labourt In view of the above, the 

contention of the applicants'that they have been deprived of 
the absorption chances against the regular vacancies conseçuent 
on posting of Construction Casual Labour is not correct.. 
The Construction Casual Labour are-posted against the 
vacancies set aside for them onljl,, The Casual Labour of 
Open Line including the applicants are not eligible for 
absorption against the vacancies set aside for the Construction 
Casual Labour 

v) The jS vacancies referred to in this pan were *at 
set aside for the Casual Labour of Construction Organisation 
as referred to in the above para&4 Accordingly these 
vacancies were filled in by the Construction Casual Labour 
onlyV.  The applicants have no legitimate right to ask for 
the absorption against' these vacancies As submitted in 
the earlier areas no Construction Casual Labour was posted 
to Permanent Way Inspector/Giddalur in excess of the 
vacancies set aside for Construction Casual Laboufl Further, 
it is also submitted as in the earlier parasthat the-
Casual Labour are being utilised in different Permanent Way 
Inspectors Units due to the exigencies of services But.. 
their absorption to the regular vacancies is being done 
in their parent unit only where their names are borne on 
the Live Register% 

4 In reply to para-7j it is submitted that the eights 
vacancies under Permanent Way Inspector/Giddalur which were 
set aside for Construction—Casual Labour were filled in 
by tlwConstructjc)n 	 from the 
18 Construction Casual Labour none of the-Construction Casual 
Labour weflkosted to Permanent Way Inspector/Giddalur in esci 

cm ' 

14, 
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744 In view of the above subaissions, it is clear that 
the applicant has not made out any case and there is no merit 
in.the 0.. For the reasons stated above the Hon'.ble Tribunal 
may be pleased to dismiss the O.A. with costs and-pass such 
other or further orders as it deems fit and proper in the 
cixc.tnnstancesof the case'1  

*•*• 
Solemnly and sincerely affirmed 
	

DkOJGTI 

ihis dayof Dee 1992  

and he signed his name in my presence 

Attestor 

wi 
tA 

Assi I- e4st.tt Ljnces. 

S. C 1aIWvOV/" 

Before me 

N 
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3 • 	All Constructiwrojcct Labour hevin ;rokcn periods aggrCgatirXj to 1200 days ard, workin; at the time of 
noification for scfecnng in a Construction UniVProject 
lying within the jurisdictiod of particul D±ViSCn, 
including those who have been dischaigei from the'e unir due to completion of works and wh have not been 
having con1eted 1200 days service an on Ecoks 	be 
callcdfor Screening by the nominated committee of Di'NCcn) 
ardi Sic/Con or DPO/Apo and form a common panel of these 
employees depending on the number of days of service they 
have put in subJect to their suitability,and the panel 
be mae available to respective DRI'1/1)pr of the Division 
concerned. The Di0 of he open lirt division will draw men 
from this panel to thd extent of 33.1/3, of the vacancies and 
incorporate them with the open lirE panel of each unit 
depending upon their seniority position. While incorporating 
in the panel care should be ta;cen to absorb thorn into the 
open line units nearer to the places of work of Construction 
Labour to avoid undue hardship. 

This issues  in COnSultation with -SU Union 
and SE .Saugh. 

. .. 
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Nc.153/83 - Circular 
Dated 10.11,1933. 

qwfw-Klj,r 

 

Estt.Serjal Circular letter No • P (R) 407/W 

Subs- Screening and absorption of Ccnstructinn/ 
Project Casual Labour in the panel formed 
for absorption in the open line. 

..• 

teference is invited to pare F (ii) of Board's latter 
NoL (Thtt-77.CW4.5 dated U,6,81, copy circulatid under this 
office 3erial Circular NO.73/81 dated 4.7,91 	iherejn the 
Ecard ipve stated that Casual Labour employed on Projects 
should.s a rule, be ap1 ointed against Class - IN pccts that 
may be keiied for operation and maintenance of new assets, 
created viz., New Lines, Corwersions, Doubling, Major yards 
remodel] ing etc., i.e., the posts should be filled excLusively 
from Casual Labour, who had Worked at the project stage e in 
exception can be made only If there are flen Line Casual Labour 
in the area cered by the 10 cal recruitmcn units of the 
Inspectr, who have worked for longer periods than the Casual 
Labour on Construction Projects vthichwill continue to hold 
good so far Os this category is concerned. 

2 • 	 CZ () in consultation with the ckganisad Labour 
have issued detailed instructiom recarding screenirj of 
Casual Labour due to decasualisation in PWay Gang strength 
in his letter o.W.1C/9/3/G/vol.iI dated 297,33• This will 
continue to hold good to decasualisation only. 

3. 	The existing practice of screenlng of Casual Labour 
for formation of paneks for Revenue vacancies un(cr Open Line 
Inspectors is defering from Division to Di\'is ion and unit to 
Unit for various reasons, As per the extant orärs, Construction 
Labour has to apply to consider him for screening at the cte 
of formation of panel for Class.Iv pcsts. In Some caseS due 
to ignorance of rules and also being illiterate they are not 
prompt in sbmitting their application in time to consider them 
for screening. With a vjcw to avoid undue hardship to the 
employee and also to reduce unproductive Clerical work, the 
following procedure be adopted with immediate eftect 

i) 66.2/3% of vacancies, in the UnitT tn.cr rpdn Line 
Ic/UI,tRI Inspectors can be fi1,d by screening 
the Casual Labour available in the area undcr 
en Line Ii/3R4k4I etc, 

33.1/3% of vacancies in the particular unit uncL:r 
each en Line Ia/BRVpI may be set coart for 
absorption by Casual Labour of Cons tructicTw 
£'roject Labour, 

44t;' 

os$ 
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COPY TO -- 

	

1. 	Dy.c /q/nc, 
DEN(q)GpL 
DEN(4)Tpry 

for Jinformation along with 2 copies of the above 
pane]J. They are advised t direct the hove casual 
labourers to DRY5/P/GTL a3 and When advice is rece±ved from him. 

Sr.DEN/co...ord/r/cTL for inforniation along with a COpy of the above panel (DAt One). 

General Secretary/ScRyu/,SC 	for kind infbnnatjon General Sccretary/sg5/o 	with a ooy of the 
Divisional Secretary/scnwJ/GT34 above panel. 

/ Divisional 

- 	 '45 
for 



I 	 F 	SOUTH CENTRAL_RAILT-rA 4 - 

Headquarters Office, 
j . WOrks(nstfl)Dranch 

Sn.) 	lnr. tL ....a 	 - 

No. P/Co677/screening/gTLt 
F 

- Subs 	
Panel of Construction Casual Thbour 

- r 	 working in the territorial- jurisdiction 
- 	 of GuntoIcal division 

cs on 3-9.9o. Ref: 	DWGTL'S DO letter 
PL/CLdt. 1.3.91. 

Drn'w_?"'5y~~7 ~ - ~ 

po 

	

- 	
A panel consisting of 38 construction Casual 

labourers Pertaining to Guntj Division who were screened 
arid founrix suitthle for abso=t ion against 33 1/3% quote of tine vacancies of Guntakal Division is sent herewith in 
duølicate. Please arranqe to issue necessary flosting orders to asor}, these 

casual lebnurers under advice to this office. 

Adeuate number of Casual Labour belonging to ST community - could not be 
emnaneijea for want of candidates . 

8 	 p 	 th ane1ment of casual lour at S1.N05, 4, 22, 47. , 99, 10 
, 108, 116, 140, 141, 152, 200, 273, 281 & 344 is Subject to Prnction. 

	

9 	

ofct 	
in the Prescrihe nrofoma. rot the comoetent authority. 

he Service reqise 	of Sri A.La,cman against 

	

Sl.N0 131 	-' was not Produced. 	
is subjpc to Verific tion of 

n the case!of 

	

and 355 th 	 casualJ l&bour against S.N050 139,164, e date of birth 

	

is SUbject 	 is not available Their empanelment torifjcat 	of date of birth. 

With regard to the casual labour against S.N0141, 149, 
252 and 317 there ino entry in-their senic0 

registers with regard to their meica1 fitness. Their empane1me 
	is subject to .rnedicj examination. 	 - 

Ae exption has been obtainea from the comoptent 
uñderaged. authority in regard to the casual labour who are overage/ 

This issues with the 8porovaj of competent authorjty 
End; 	

As above. 

 

HANA 	9r/: 

	

- 	 - 	 for thief Admn.ofcicflr/r/L 	/ 
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oPo/on 
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Fame(S/5hri) 

 Erragtxit1aT1iimmiab 4E 
 Abdul Shasba 49 ( 

46. Bukkapuram Nagabbushanarn 50 -• 
49. Y.Ba1jnadc3j].tj 51 ( 
50. Giddaiab t'iai5i1ett 52 C 
51. 11.Ramudu .53 
52. Bukkapurarn Somanna 54 C 
53. Erraguntla Rarnuciu 	. 55 

54. 3ngi Venkat ararnan a 56 
55. Gutup11j Suh!,anna 57 
55. Jaladurga.rnMadanna 56 
57, Mj}jcj Pullatati 59 ) 
Sc-. M.N.Ratna.m 60 
59. Bandila Har5ai1tI 61 
60. Yerrariuntla Lazer 62 

61. Y,2rragintla Pullatali 63 C 
6?. Gutipa].1i Balánna 64 C 
6. 1). cLMaddajah 65 ( 
64. Ediqa Venkataj3h 66 ( 
65. Eddula Vijaya Rac 67 C 
66, tlanne Sika.mani 66 C 
67. 5K. 	Isnaji. 69 ( 
66. Dorapalli Sunkanna 70 C 

 5K. Hussain Siheb 72 
 S.Esaiab . 7. C 	P1I/ ..'/IDL. 

71. D.Husgajn 74 C 
72. G,Chaká].j ba,nanna 75 

. 	 7;. Ka.ndj Ooraswamy 	. 7 ( 
74, (3.Siva.. Reddy 77 C 
75. V.Rmudu 7 C 
76, Goita Gorantia. 79 ( 
77. ML.K. Venlcateswariu CO ( 
7g. P.Salaraj £2 C 
79. V.Lacijajab 	. B) 
gO. SIC. ?4ahabooh t3asha £4 
El. Nazervaili us 
62. Kothanalli "Tenkatalah 66 
gi, M.Esurathnarnai ab 	• e7 C 
£4. Namu]jiunt1a La>ianna u C 
ES. Purushotham 
£6. SIC. 	Basheer 93 
67. Talarj Sunkanna 91 C 
FE. Sa iaMadclilati 92 
e9. 13 angllswarny 9) C 

DV 
got 



AnwaxWe - 
SOLMH CENTRI2C.J R 'xIw.w. 
No. 12. 

OFFICE ORDER No. 17/67. 

Office of the .sst. Engineer 
Nan d"al, dt. 11.5. 19B7. 

1 
2 
3 
4 
5 
6 
7 
9 

10 
11 

The following 	S,41onthly rated Ichalasis are transfcrresj and 
posted 	work under the following PTIs, IONs & JSK noted 
aa1npt each. The order shouLd he effected from 21.3.0 certain. 

Si. 
No. arne (s/shri) LTI No. 

 
 

    
6.  

 

hinrnaiah 
alla Pedda Iiadc3iletj 
alvala Tbjajah 
cliga Madanna 

cialla Laxtanna 
4Jcuna1La Jayanna 
M.Satyamaiah 

arragunt1a Nadipi IyS'anna 
Ionapa1li ?hi adda jah 
}onnapm fladdai& 

11. 
12, 

 
 
 
 
 

Is. 
 
 
 
 
 
 
 
 
 

2E. 
29. 
39. 
3'. 

 
 

24. 

.26. 
-7. 
36. 

 
 

 
 
 
 
 

.Joel Jyaraj 
Icaleel Ahsned 
E,Prasad 
LVenkateswarlu 
Boya Thimmanpa 
qarlapati Maddaiah 
P. Nag anti a 
Aljanaiah 
Marine Dan in 
P.Devayar 
$K.Mahaboob Basha 
Marine lraswatty 

H. $rec3naflnarayana 
Y.Veikatanarayar-ia 
N •  Eswaraiah 
Md.Dasthagjri 
muddaram La:nanna 
Kocheruvu Peddaiah 
kijaneyulu 
$K,Ismail 
Mullagurthl Sunkanna 
D;sudarsanam 
Qudese Chennarnadtjj. 
V. S ubbaray u d u 
$ • Ma ddai ab 
Gotia Eswarajah 
Pasupula Esaiah 
B. An j aney ulu 
2arlapati Mddaiah 
r4.I.yyanna 
Bukkapram golla Nagani 
Pevasahay3n 
Anchikat].a Nagan. 
Vattvalia r3drJiletj 
MLK. Mou].ali 

12 
i3 

1 14 
15 
16 
17 
16 
19 
20 
21 
22 
2.2 
24 
25 
26 
22 
29 

32 
33 
34 

57 
.26 

H 
.29 
40 
Al 
42 
43 
44 
45 
46 
47 

PHiI4; (7) 

Cont .....2.. 

? 	p0GT 
Fol 



:41 
tame fl/S hr 1) 

P.Ba1uu 
Y.Thirupaiu 
N.Subbarayudu 
G.?çasad. 
Ped.a ICistai 
All Maddileti. 
Mane Sundaran 
Angdati Sar.Jemna. 
Mok s i ye nJcz;taramudu 
Yerjjkaiapat Maddiab 

Taiüka Jeevaratharn 
Taluka lladdaiah 
K. Madda lab 
V .Thimaiah 
T.Naganria. 
Jahangeer Bhasha 
P .Santenna 
P.cH.Venjcatajah 
K.,Israii. 
J.Ahanda Rao 
J.Ehaskai' gao 
Rarnarayulu 
CM.David 
CM .V1.J ayasekar 
SK.Chinnavaij 
$]c.Mahaboob 2asha 
D,Bàla Venkata 
D.Balaguram 
A?.Joseph. 
Cora Elisha. 
Noolu Subbarayudu 
P,Djbba Reddy 
Pedda £andu 
M.Zerrnaiah 
P • Madd ii. e ti 
IC.Rangaswarny 
i3oya Chennaith 
N. Naras itthulu 
A.Parnuletj 

Si. 
No. 

136. 
- 137 
-138•  

 
 

141 
142. 
143. 
144. 
145. 
146•  
147. 

143 
 
 

151•  
152•  

 
 

155•  
155 
157• 
158. 
159 

 
 

162, 
 
 
 
 

157. 
153. 
169, 
170. 
171•  
172. 
173 
174, 

 
 

I/C.EE/Ci3M. 

13 T/DS kr/ 11/ ?t)IJ 

ducatod imalasi 
working \-tL th DY/I/ 
LL vide Sr,DEN/14G/GTL 
Lr..SA,407/4LJ.a of 
213.36). 



Si. 

ayc-_3) (0 
LT 

90. Golla Subbanna 94 
91. J.Rathanna 95 
92. T.Chennaiah 96 
93. Garlapati Thiñirnaith 97 
94. Arava Naddaiah 98 
95, Lddula Sreeramulu 99 
96. Babüsaheb 100 
97. Y.Se]char 101 
93. Rangaswamy 102 
99 Golla Maddileti 103 
loO. Thurnmalapedta Peddanna 104 
101. Golla Icistaiah 105 
102. ?•r4ahamtucd Ithan 106 
103 $)c.Huszain 107 104. $d.Mazeern 108 
105 P.Subbarayudu 109 
105. ibtia Yeub 110 1070' Sk.Shajkshavalj 111 
108. T.Nagaraj. 112 
109. Manne Zerrnaiah 113 
110. S.M.Subbarayudu, 114 
111, 1,1K. Narasintulu 115 
112 .Yerramaia Errajab 116 
113. 'Thjmrnajah 117 114•  L.Isac. 11 
115• Yerraguntla Subbaiah 120 
116. 1thapa1ii i1adanna 121 	) 
117 1asjmva1j 122 	) 113. K.Agastin 123 	) 
119• G.Philips. 124 
120. D.Isajah 125 	) 121 Iyyabathula Laxtioji Rae 126 	) 122. T.Maddi].etj 128 	) 123. Içvenkataswaniy 129 
124. t4idde Thjrnmapa 130 	) 125• Jutuni IQiasirn 131 	) 126. M,Sa1i $tthbarayudu 132 	) 127. Midde Maddileti 	& 134. 	) 123 M.James 135 	) 129. Garlapati ii1iaiah 136 	) 130. G,Sreenjvaauiu 137 	) 131•  S.Sarnuel 133 	) 132. Manne Yesu±athbern 140 
133. A.Venkataramudu 141 	) 134•  ITY.Bala S'abharayudu 142 	) 135. Gopannã 143 

IA I/CTR/G i1 

. . . 4. 



C..) .  

31. 
No. Narie (SjShri) 

177. nabi Rasool 
-178. £.Bala Venkata 

 V.Narasimhulu 
 B.Arther 

131. Bale Narasimhulu 
182. M.Pa 
133. M•Ra 
134, M.Ma 
185. Sk.t'l 
186. K.Kc 
187. Icxt 
taa. P.Cb 
1.89. Sk.0 
190. SIC.J 
191. Sk.r 
1*3. Yen 

; S ; 

LTI.Wc. 

188 
189 	) 
190 
192 ) IYIVLL. 
193 	) 
194 
195 
196 
197 
198 
199 
100 
201 	) 
202 
203 	) 
116 	 casc. 

U 
at Saheb 
haboob Vali 
i Reddy 
.ajah 
xmaiah 
Rasc'c'l peeran. 
yanulabdin 
sthanvali 
male Yeflaith 

192. M.Papdurangaiah 	 204 	) 
193 • S .Babu Rae 	 205  
194. M.Ranganna 	 206 	) 
195 V.Devabhushanarn . 	 207 ) 
196 J3BalasWamy 	 208 
197 B.Alfred 	 209 

Note;- 'Items 0  8, 271  55, 71, 119, 127, 133, 139, 162, 163, 

166, 168, and 191 Left service. 

S d/-x-x-.x-X 
Ass t.ngineer/3ndya1. 

C/- kIs/flains, Chats, CTICJ3I4, CTWCUD,. SV1/1'1L,  DsYJL'tJL 
IcW/NDL, EaI/trc, wVcID.. I 

C// Sr.D?cyGtL, Sr.DAO/GYI'L, Sr.DEN/MQ/GTL. 
C,- Secy./$CBL$/NDL, CR MU/ILL. 

.0 
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N.R. DEVARAJ 	•. 
Advocate & 

Standinn Ccun;e for fla3!weys, 
S. LaIikeiiaar. 
Jcrnai Osrnarua, 

HYDERA5AD-500 044 



- 	South Central Railway 	 HUaLIuEirt1ra [WI cp, 
Po rnorrie 1 r nch 
Sacunde tab ad. 

111 Oatd. 	-12-1 989. 

UAN/TL. 

Sub.-Oe-oasualjsmtjon - Fillirrcj up of' posts 
under ALN/rmL sub-division. 
DO letter 

dt.?-1-1989 fntp 5r.OPQ/CTL to 5PD/C&i1j. 

1. 	 (a) The above subject; wa 
CPO/Adn. with Sr.DPO/cTL. at 5C. Th 
by Sr.Dpo is that all the labour at 
under the P&Is and the so called CT 
the past and not at present. it has 
under PUIs, the open line including 
wrking on the "Ftevonue" side only 
the •PtJIs. 

discussed on 27-12-189 by 
a l3test position as given 
a charged to the 'revenu" 
H labour existed only in 
also been Pound out that ss 
the BX-Cril labour are 

and carried on the rojl or 

(b) The objection of the SCF1E sangh in thth they 
are not areeeble to the ehiccabjon of' posts at 20 between 
Open Line and CR labour and also mr alloc:it.ing any posts or 
IO!a to Cifi labour under. I[flJc separately. 

(c) The S.C.fl,il,Unjon h 3vO stated  as advised by 
sr.Cpo/GTL in his latter citnd above t:nt t ither the joint 
decision taken to alloceca the posts at 2.1 between Open Line 
and the CTR labour should hc 1oIlowed in totc includinçj the 
allot, tion of iou posts to Cfl Inhour or the labour working 
under the respective p;jj5 should be taken into the Live 
Rejig era and screen the-re without any separate allocation to 
CTh a Open Line. 

uitli the hack;rouna mentioned at para 1 above, all 
the iflour being charged to the Revenue, the idemidiganx  decision to allocate the posts in some ratio to Open Line and ax CUt is not considered sound. As par the nanal principles 
of screening, the labour who is working under the PLUs should 
be screened a3ainat the nuhibor or posts sanctioned and so 
also For the labour in thof casa of Iutjs. 

You may please, 'therePora, arrange to take action as at pars 	above by Canc!llLflg the pnuis Lilready declared 
for 77 Open Line Ct.a under flCN/JOi sub-division duly Pollowing 
the procedure and intimating in advwicn tho Divisiarmni 
secretaries of S.C.it.Lsangh and 5.L.h.u1.tJniori. 

(n . Kr: ISHN A ;LIR•rHy ) 
for General fianajor. 

I 

ç 
RW Sr.  DPOIGTT 



H 

C RAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT HYDERABD 

ORIGINAL PPLICAMTON NO. • 	 199 

TRAJ4SPER PLIATION NO. 	 OLD PETN NO. 

- 	 CERTIFICATE 

Ce fled that no further action is required to be taken 
and the e is fit for consignment to the Record Pzoom(Eecjded) 

Dated: 	
U 	- 

Counter 4ned: 

Court Oftr/cti -- 
	ficer. 	 Signature of the a1ing Asst. 

pvm. 



in the, Central Administrative 1?tbflhil, Hyderabad Bench 
Hyderabad 

O.A 113/92 

nt. 7-6-95 

Between 

1) s. Ramaiah 8/0 Shri Chinna venkata.subbaiah 
Aged about 35 years 
casual labour. 'office of the 
permanent-way Inspector, S.C. Ply. 
South Central pailway. 
Giddalur. Prakasaut District (A.P) 

A. aalaiah 
s/° polaiah. 
aged about 35 years 
casual labour, office of the 
permanent Way inspector. 
Giddalur, Prakasam District (A.P) 

A. Ella, aged about 35 years 
s/a Abraham, casual labour, 
office of the permanent way 
Inspector. S.C. Railway, Giddalur, 
prakásam District. A.P. 

P.  Kondaiah, 
aged about 35 years, 
casual Labour. S.C. Rly. 
office'of:the Petmanént way 
Inspector, Giddalur.. 
praksäm District. (A.P). 
B. Tirupal 
aged about 32 years 
8/0 B. Nagaiah. 	- 
casual lébour, S.C. Ply, 
office of the Permanent -way 
Inspector. Giddalur, 
Prakásarn District (A.P). 

P. !4aqaiah, 
aged about 36 years 
s/a p. Nagaiah 
casual labour. S.0 Ply, 
office of the permanent way 
InSpector. Giddalur. 
prakasam District, (A.?). 

P. Chinna Devaiah, 
Aged about 32 years. 
s/o P. peddaVenkataiah, 
casual Labour, office of 
the permanent way Inspector 
S.0 Rly, Giddalur, 
prakasam District jA.P) 

P. Aseervadam aged about 35 years. 
s/a P. Issac, casual labour 
office of the permanent -way 
Inspector, S.C. Ply, Giddalur, 
prakasam District, (A.P) 

-/-... .2 



S 	
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Ch. venkotjt 
aged about 35 years 
S/o Ch. venkoji, 
Casual labour, office of 
the Permanent way Inspector. 
Giddalur, S.0 aly, Giddalur, 
Prakasam District, (A.P). 

K. Prakasam, aged about 32 years, 
5/0 K. John Casual Labour, 
office of the Permanent Way Inspector, 
S.0 Railway, Giddalure 
Prakasam District (A.P). 

Ch. srinivasulu, Aged about 33 years, 
5/0 Venkata, Casual labour, 
office of the Permanent Way Inspector, 
S.0 Railway, Giddalur, 
Prakasam District. 

P. israil, aged about 35 years 
8/0 P. !4usalaiah, Casual Labour, 
office of the permanent way 
Inspector, S.0 Rly, 	- 
Giddalur, Prakasam district (A.?) 

L. Prabhudass, aged about 40 years 
S/oL. Ilsac, 
Casual Labour, office of the 
Permanent Way I6Sp2 CtSr, 
Gi4dalurPrákasam District (A.P) ...... APPLICANTS 

A1W 

Union of India, represented 
by the  General: Manager, 
South Central Railway, 
Rail Nljayam, Secunderabad (A.?) 

The Chief Admiflistrative 
officer (ConStruction), 
Seüth Central Ráilwáy, 
secunderabad (A.P) 

The Senior Divisional 
Persônnél officer, 
South Central Railway, 
Guntakal, Anantápur District (A.P) 

Respondents 

Counsel for the applicants 	Shri '4". Lakshminarayana 
Counsel for the Respondents: Shri N.R. Devaraj 

coram 

Mon'ble Shri V. Neeladri Rao, Vice-Chairman 

Hon'bleShri A.B. Gorthi, Member (Admn.) 
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U AS PER H0VBLE JUSTICE SHill V. NEELADRI RAO, 
VICE-CH/½IRNAN I 

JUDGEMENI T 

No one is present for the applicant4 

The record is perused 
	

Shri N.R. Devaraj, 

learned sr. Standing counsel was present. 

These 13 applicants were engaged as 

casual labourers on A.P scales of pays the 

Engineering Department (open line) in the seniority 

unit of permanent way Inspector, Giddalur in 

Guntakal division. 	 - 

18 project Construction Casual labourers 

of Guntekal division who are referred to as 

against sl. Nos. 159, 206, 215 to 230 and 232 

of R31s order dated 26-11-91 were absorbed arA 

regular gangrnen/Khalasis in the seniority unit 

of permanent way Inspector, Giddalur. This OA 

wasfiled praying for declaration that the action 

of the Respondents in posting these above referred 

18 project Construction Casual labourers as regular 

gangrnen/Khalasis in Giddalur section is unreasonable 

illegal, arbitrary and violative of articles 14 & 16 

of the Constitution of India and for a further 

direction to the Respondents to consider the 

applicants for absorption against the existing 

c— 
vacancies in their parent seniorit

a
yjunit of 

GiddaluronQ 

3. 	It is stated for the pespondents that 

from 10-11-83 1/3rd vacancies arising in Class.IV 

in the open line have to be set apart for absorpt 
working 

of the casual labourers/in the construction orga- 

nisation which are in the territorial jurisdiction 

of the ccncarned division. Further case of the 

y 
_/_....2 

- 
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applicant is that on assessment it has become neces-

-sary to set apart 18 vacancies in Class.IV in 

Giddalur section for absorption of casual labourers 

working in the construction orisatiOn and in pur-

suance of the panel sent by R2 during August, 1991, 

the casual labourers as per the said panel were 

absorbed in the 18 vacancies set apart for absorption 

of the casual labourers in the construction organisa-

tion. The applicant.5liasLnot filed any rejoinder 

to challenge the pleas of the above Respondents 

which are referred to in their reply statement. 

4. 	Hence it cannot be stated that from 10-11-83, 

the casual labourers in the open line are entitled 

for 2/3rd vacancies in Class IV cadre while Casual 

labourers in the Construction Projects within the 

jurisdiction of the relevant division have to be 

absorbed in the 1/3rd vacancies in the Class IV 

Grade arising in the division. Thte applicants 

who ae engaged as casual labourers in the open 

line have to be considered for the 2/3rd vacancies 

in the Class IV Grade and they cannot claim absorp-

tion in the 1/3rd quota of vacancies set apart for 

casual labourers in the Construction organisation. 

As the 18 casual labourers referred to in the relief 

portion of the OA are only from construction organisa-

-tion 1at they were absorbed in the vacancies 

set apart for them L  the applicants have no locus 

standi to challenge the absorption aposting of the 

casual labourers referred to at si. Nos. 159,206, 

215 to 230 and 232 in the impugned order dated 

26-11-91 (vide annexure II) 

- 



5.. There is no need to refer to the other 

pleadings for the applicants in the OA as they 

have no bearing for considertion in regard to 

the relief claimed in this OA and hence it is 

not necessary todiscuss about the same for 

consideration of this OA. 

6. 	in the result, the OA merits no consideration 
accordingly 

and/it is dismissed./ 

(v. NEEL?DRI RAO) 
Member (Admn.) 
	 Vice-Chairman 

Dated the 7thine, 1995 
Open court dictation j 

1puty Registrar ()cc 
MS 

To 

The General Manager, Union of India, 
S.C.Rly, Railnilayam, Secunderabad A.?. 

The Chief Administrative Off.jcer(Construction) 
S.C.Riy, Secunderabad. A.P. 

The senior Divisional Personnel Officer, 
S.C.Rlyo  Guntakal, Anantapur DiSt.A.P. 

 one copy to Mr7%Lakshininarayana. Advocate, CAT.Hyd. 

5, One copy to Mr.N.R.Devraj, Sc for Rlys, CAT.Hyd. 

6. One copy to Library, CAT.Hyd. 

7 • One spare copy. 

pvm 



THPED BY 	 CHECKED BY 

doIiPARD BY 	APOVED BY 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
- HYDERaBAD BENCH AT HYDERABAD. 

THE HON'BLE MR.LTtJSTICE V.NEEIIaDRI RAO 
VICE CHAm.MAN 

A N D 

THE HON.'BLE 

DATED 	 1995. 

iR/JuDGr"E NT: 

- - 	M.A./R.A/C.A.No. 
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Admittd and Interim directions 
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Allowed 

Disposed of with,  directions. 

Dismissed. 

Dismissed withdrawn 

No.ordér as to costs. 	. 
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